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PREFACE 

This Brochure gives brief information about the work done by the following 

Comumittees of the Haryana Vidhan Sabha during the year 1997-98 :- 

1. Committee on Public Accounts 

2. Committee on Public Undertakings. 

3, Committee on.Estimates. * 

Commitiee on the Welfare of Scheduled Castes and Scheduled Tribes. 

Committce on Government ASSUrances. 

Committee of Privile'ges. 

4 

5 

6: Committee on Subordinate Legislative. 

7 

8. House Committee. 

9 Library Committee. 

10, * Committee on Petitions. 

11. Rules Committee. 

12. Business Advisory Committee. 
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PUBLIC ACCOUNTS COMMITTEE 

The Committee for the year 1997-98 was nominated by the Hon'ble Speaker 
in persuance to the motion moved and passed by the Haryana Vidhan Sabha in its 

sitting held छा the 11th March, 1997 to authorising him to nominate the members of 
the Committee on Public Accounts for the year 1997-98 which was notified vide 
Haryana Vidhan Sabha Secretariat Notification No. PAC-1/97/115, dated 2nd April, 

1997, 

2. The Committee fixed/held a total number of 85 meetings during the period 
under review. The namcs एव the Members and Number of mectings attended by each 

of the Member are shown in following table :~ 

Sr.  Name of Member Number of 
No. meetings _ 

attended 

*1.  Shri Ram Bhajan Aggarwal, Chairinan 23 

न, Shri Anil Vij, Chairman : 42 
केक, धव Harsh Kumar, Member . - 

4. Shri Nafe Singh Jundla, Member 82 

5. Shri Kapoor Chand Sharma, Member 40 

6. Shri Dhirpal Singh, Member _ 82 

7. Shri Ashok Kumar, Member ' 84 

8. Shri Jai Singh Rana, Member 72 

9. Shri Dev Raj Diwan, Member 70 

1(3..  Shri Nirmal Singh, Member - 

*#+x]1,  Shri-Somvir Singh, Member 15 

* Resigned from the Membership & Chairmanship of the Commitiee w.e.f. 3rd 
September, 1997 (A.N.) on his appointment as Minister of State, Haryana. 

** Nominated as Member and Chairman of the Committee for the remaining 

period of the vear 1997-98 ugainst the vacancy caused by the resignation of 

Shri Ram Bhajan Aggarwal, M.LA 

कक Rosigned from the Membership of the Committee w.e.f. 3rd September, 1997 

(A.N.) on his appoiniment us Minister of State, Haryana 

#x** Nominated as Member of the Commitiee दिए the remaining period of the year 
1997-98 against the vacancy caused by the resignation of Shri Harsh Kumar, 

M.LA.



REPORTS/ACCOUNTS EXAMINED 

The Committee examined the Appropriation Accounts/Finance Accounts of 

the Haryana Goverament for the year 1993-94 and also examined the Report of the 

Comptroller and Auditor General of India for the year ended 315 March, 1994 (Civil 

and Revenue Receipts). 

Meetings held and Business transected 

The dates of meetings, the number एव Memibers presented and business 

transected at cach meeting are given below :— 

Sr. Date of Meeting Number of Business transacted 

No. Members 
दी preseat 

1 2 3 ' 4 

1. 22od April, 1997 7 Depufy Secretary, Haryana Vidhan Sabha 

explained the scope & funcuons of the 
Commiliee to the members on behalf of 
the Secretary, Haryapa Vidbao Sabha. 

2. 20th April, 1997 6 The Committee scrutinised the replies re- 

ceived from the Govt. in respect of imple- 
mentation of observations/recommenda- 

tions of the wansport Department of the 
following paras of various reports :— 

Paragraphs Reports. 

45 19th 
18 25t 
33 26th 
38 26th 
49 28th 
58 29th 
21 34th 
9 Joth 
44 40th 

3. 5th May, 1997 6 (i) The Committes scrutinised the replies 
received from the Govt. in respect of 

implementation of observations/rec- 
ommendations of the Excise and 

Taxation Department now Commer- 
cial Taxes Departmet of the Follow- 
ing paras of various reports :- 

जौ 

-



12th May, 1997 

13th May, 1997 

19th May, 1997 

~ 20th May, 1997 

. 26th May, 1997 

4 

Paragraphs . Reports, 

28 21st 

29 & 30 215] 

47 23rd 

55,57 to 59 23rd 

54, 58, 65 66 t0 69 25th 

46, 47, 50A. 50C, 

51t053 & 55 29th 

(ii) The Commitiee dccided to hold its 

meetings on every Monday & Tuesday 
at 2,30 PM. & 10.30 AM. 

respectively. 

The Committee scrutinised the replies 

received from the PW.D. (B&R) in respect 

of Paras No. 4.1, 4.2, 4.3, 5.1 & 5.3 (B) of 
the report of the Comptrolter and Auditor 

General (C&A.G.) of India for the year 

ended 31st M-rch, 1994 (Civil). 

एस examination of the Representatives of 

the PW.D. (B&R) in respect of para No. - 

4.1 of the Report of C&AG of India for the 
year ended 31st March, 1994 (Civil). 

‘I'he Committee scrutinised फिट replies 
received from the PW.D.(B&R) in respect 

एवं paras of the report of (C&AG) of India 

for the year ended 3 1st March, 1994 (Civil). 

Resumption of oral examination of the 

representatives of the PW.D.(B&R) in 

respect of paragraphs No. 4.2, 4.3 and 5.3 

of the Report of C&AG of India for the 
year 31st March, 1994 (Civil). 

(i) Consideration of papers placed before 
the Committee. 

(ii) Oral examination of the representa- 

tives of the Trrigation Department in 

respect of paras No. 4.4 and 5.3 of the 
Report of C&AG of India for the year 
ended 31st March, 1994 (Civil).
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10. 

11. 

12. 

13. 

14. 

15, 

270 May, 1997 

2nd June, 1997 

3rd June, 1997 

9th June, 1997 

10th June, 1997 

1:6thbJulnc_, 1997 

170 Junc, 1997 

(iii) The Committec decided to undertake 

its on-the spot study tour Lo the 

Irigation Projects situated at Talwara/ 

Beas Dam, Thein Dam Project, 

Pandoh Dam via. Dalbousie/ 

Mukerian, Sunder Nagar Bhakra 

Dam/Nang:il Township in Himachal 

Pradesh from 17th to 21st June, 1997. 

The. Committee scrutinised the replies 
received from the Home Department in 

respect of para No. 3.9 of the Report of 
C&AG of India for the year ended 31st 

March. 1994 (Civil}. 

(i) Consideration of paper placed before 
the Committee. 

(i) The Committee scrutinised the replies 
received from the Home and 
Technical Education Departmenl in 
respect of different paras of the Report 
of the C&AG of Indiu lor the year 

ended 31st March, 1994 (Civil). 

Oral examination of the Representatives of 

the. Home Department in respect of para 

No. 3.9 of the Report of the C&AG of 
India for the year ended 31st March, 1994 

{Civil). 

The Committee scrutinised the replies 
received from the Public Health 
Department in respect of the paras of the 
Report of the C&AG of India for फिट year 
ended 31st March, 1994 (Civil).. 

The Committee resumed the scrutiny of the 

replies received from the Public Health 

Department in respect of the paras of the 

Report of the C&AG of India लिप the year 
ended 315 March, 1994 {Civil). 

The Committee decided to undertuke its 
study tour from 17th to 215 June, 1997 10 

various Irrigation Projects. 

(i) The Committee discussed the agenda 
fixed for on-the spot study tour to 

7~
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16. 

17. 

18. 

19. 

20. 

21 

22. 

23. 

18th June, 1997 

19dh June, 1997 

2tk June, 1997 

21st June, 1997 

24th Tune, 1997 

2(ith June, 1997 

Ist July, 1997 

कफ July, 1997 

various Lrrigation Projects from 17th 
to 21st June, 1997, . 

(ii} The Committee visited Beas Dam, 

The Committee _vis]'u:d the Ranjit Sagar 
{Thein) Dam Project. 

The Committee Visited Pandoh Dam.” 

The Commitiee visited Dehar Power Plant, 

Hydel/Satlyj/Daggi Channels etc. 

The Committee visited the Bhakra Dam/ 

Power Plants and after discussing with the 
concerncd officers of the Bhakra DDam/ 

Bhakra Power Plant, the-Committee made 
its rccommendationsfobservations to the 
Ciovernment regarding'Special recruitment 
exclusively for B.B.M.B. Projects’ and the 
feasibility of sharing power generation efc. 

The Committee resumed the scrutiny of 

replies received from the Public Health 
Department in respect of the various 

paragraphs of the Repont of the C&AG of 
India for the year ended 31st March, 1994 

(Civil). 

The Committee resumed the scrutiny of 
replics Teceived from the Public Health 
Departiment in respect of the various 

paragraphs of the Repori, of the C&AG of 
India for the year ended 31st March, 1994 
{Civil). 

(i) Consideration of paper nlaced before 
the Committee. 

(i} The Committes postponed the oral 

examination of the representatives of 
the Public Health Department on the 

request of the Deptt. 

The Committee partly scrutinised फिट 
replics received from the Housing Deptt., 
in respect of various paragraphs of the 

Report of the C&AG of India for फिट year 
ended 31st March, 1994 (Civil).
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24 

25. 

26. 

27. 

28. 

29. 

30. 

80 July, 1997 

14th July, 1997 

15th July, 1997 

29th July, 1997 

4th August, 1997 

5th August, 1997 

11th August, 1997 

The Committee resumed the scrutiny of the 

replies received from the Housing Deptt. 
in.respect of the various paragraphs of the 

Report of the C&AG of India for the year 
ended 31st March, 1994 (Civil). 

The Conmittee resumed the scrutiny of 

replies received from the Public Health 

Deptt. in respect of the various paragraphs 
of the Report of the C&AG of India लिए the 
year ended 31st March, 1994 (Civil). 

Oral examination of the representatives of 
the Public Health Deptt. in respect of paras 

No4.5 & 4.6 of the Report of the C&AG 
of India for the year ended 31st March, 
1994 (Civil). 

The committee resumed the scrutiny of 

replies received from the Housing Deptt. 

in respect of the various paragraphs of the 

Report of the C&AG एव India for पीट year 
ended 31st March, 1994 (Civil). 

(1) Consideration of papers placed before 
the Comunittze, 

(it) The Committee partly scrutinised the 
replies received from the Housing 

Depitt. in respect of the various paras 

of the Report of फिट (ठप of India 
for the year ended 31st March, 1994 

(Civil). ' 

(i) Considération of papers placed before 
the Committee, 

(ii) The Committee scrutinised the replies 

received from the Agriculture Depari- 

ment. in respect of the various puara- 

graphs of the Report of the C&AG of 
India for the year cnded 31st March 
1994 (Civil) 

Oral examination of the representatives of 

the Housing Deptt. in respect of the paras 

No.6.8 & 6.9 of the Report of the C&AG 

<
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e 
) 31. 12th August, 1997 

32, 19h August, 1997 

33. 26th August, 1997 

e 
\; 

34, 27th August, 1997 

35. 2nd September, 1997 

Y_ 36. हा! September, 1997 

37. 9th Scptember, 1997 चि
त 

रा India for the year ended 315. March, 
1994 (Civil). 

Oral examination of the represcntatives of 
the Technical Education Deptt. in respect 
of the paras No.3.7 of the Report of घाट, 
C&AG of India for the year ¢ended 31st 
March, 1994 (Civil). 

The Committee partly scrutinised the 
replies received from the Education Depit. 
in respect of the various paras of the Report 
of the C&AG of India for the year ended 
31st March, 1994 (Civil). 

(1) The Committee decided to postpone 

the oral examination of the 

representatives of the Education 

Deptt. in respect of the paras of the 
Report of the C&AG of India for the 
year ended 315 March, 1994 (Civil). 

(i1) The Committee scrutinised the replies 
received from the Agriculture Deptt. 
in respect of paras of the Report of 
the C& AG of India for the year ended 
315t March, 1994 (Civil).. ’ 

(ral examination of फिट representatives of 
the Agriculture Deptt. in respect एव the 
paras No. 5.2 & 7.1 of the Report of the 
C&AG of India for the year ended 31st 
March, 1994 (Civil). 

The Committee resurned the scrutiny of 

partly replies received from the Education 
Deptt. in respect of vatious paras of the 

Report of the C&AG of India for the year 
ended 3 1st March, 1994 (Civil). 

The Commitice resumed the scrutiny of the 
replies received from पीर Education Deptt. 
in respect of various paragraphs of the 

Report of the C&AG of India for the year 
ended 31st March, 1994 (Civil). 

() Consideration of papers placed before 

the Committee.
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38. 15th September, 1997 

39. 16th September, 1997 

40, 

लत 

22nd September, 1997 

7 

7 

(i1} Oral examination of the representu- 

tives of the Education Deptt. in respect 
of paras No. 3.2 of the Report of the. 
C&AG of India for the year ended 3 1st 

March, 1994 (Civil). 

The Committee scrutinised the replies re- 

ceived from the Government in respect of 
implementation/of obscervations/recom-. 
mendations of the various Departments of 
the following paras of the various Reporls 
of the Committee:~ 

Medical & Health Deptt. 

Paras Reports 

52&53 34th 

18(b) 38th 

Electronics Deptt. 

13 22nd 

Labour & Employment Deptt. 

41 - 42nd 

The Committee scrutinised the replies re- 
ceived from the Government in respect of 
implementation of observations/recom- 
mendations of the various Deptts. of घाट 

following paras of the various Reports of 
पाई Comunittee:~ 

Home Deptt. 

Parus Reports 

26 28 

26 34 

20 38 

48,49 
& S0 42 

The Committee scrutinised the replies 

received from the Government in respect, 
of implementation of obscrvations/ 

recommendations of the various Deptts. of 

the following paras of the various Reports 

~y 
g 

2\
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42. 

43. 

29th September, 1997 

30th September, 1997 

6th October, 1997 

7th October, 1997 

13th October, 1997 

of the Committee:- 

___To_fi___p_urism Deptit. 

Paras . Reports - 

17 40th 

Fisheries Deptt. 

31 25th 

10 40th 

Civil Aviation Deptt. 

19 36th 

(i) Consideration of papers placed belore 
the Committee. 

.(ii) The Committee scrutinised the replies 

received from the Food & Supplies 
Department in respect of the various 

paragraphs of the Report of the C&AG 
of India for the year ended 31st March, 
1994 (Civil). ही 

Resumption of oral examination of the 
representatives of the Education 
Departnent in respect of the paras No, 3.2, 
3.3, 3.5, 3.6, 6.3, & 6.4 of the Report of 
the C&AG of India for the year ended 315. 

March, 1994 (Civil). 

No business transected for want of quorum, 

(i} Consideration of paper placed before 
the Committee, 

(ii) The Committee scrutintised the replies 
received from the Transport 
Department in respect of various paras 
of the Report of the C&AG of*India 
for the year ended 31st March, 1994 
(Civil). ‘ 

(1) Consideration of papers placed before 

the Committec. - 

{ii) Oral examination of the 
representatives of the Finance.
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46. 14th October, 1997 

47. 22nd October, 1997 

[ 

48, 23rd Ociober, 1997 

49. 28th October, 1997 

Department (Lotteries) in respect of 
the para No..3.1 of the Report of the 
C&AG of India लि the year ended 3151 
March, 1594 (Civil). 

(i) -Consideration of paper placed before 

the Committee. 

(ii} The Committee scratinised the replics 

received from the Development 
Department in respect of para No. 6.5 
of the Report ए C&AG of India for 
the year ended 31st March, [994 
(Civil). 

The Committee resumed the scrutiny of 

.replies received from फिट Transport 
Department in respect of various paras of 
the Report of C&AG of India for the year 
ended 31st March, 1994 (Civil). 

ही Oral cxamination of the 

representatives of the Food and 
Supplies Department in respect of 
para No, 7.2 of the Report of C&AG 
of India for the year ended 31st March, 
1994 (Civil). 

(1) Oral examination of the 
representatives of the Printing and 

Stationery Department in respect of 
para No. 7.3 of the Report of the 
C&AG of India for the year ended 3 1st 

March, 1994 (Civil). 

(iii) The Committee decided to undertake 

पड Study Tour to the States of Orissa, 
Tamilnadu and Kerala w.e.f. 10th (0 

23rd December, 1997, 

The Commiittee scrutinised the replies 
received from (फिट Town & Country 

Planning Departmeat in respect of the 

various paras of the Report of C&AG of 
India for the year ended 318 March, 1994 
(Civil).
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1 2 3 4 

50. 5th November, 1997 7 

e 

51. 6th November, 1997 6 

52. 12th November, 1997 6 

Lge 
N 

फट 
X 

उठ, 13th November, 1997 7 

(0. Consideration of paper placed before 
the Committee. 

(ti} The Commitiee resumed the scrutiny 
of the replies received from the 

Finance Department (Lotteries) in 

respect of para No. 3.1 of the Report 

of C&AG of India for the year ended 
31st March, 1994 {(Civil). 

Oral examination of the representatives of 
the Transport Department in respect of the 
paras No. 7.4, 7.5 & 7.6 of the Report of 
C&AG of India for the year ended 315. 
March, 1994 (Civil).. 

(i) Consideration of papers placed before 
the Committee, 

(if) The Committee resumed the scrutiny 
of the replies received from the 

Development Department in respect 

of the para No. 6.5 of the Report of 
C&AG of India for the year ended 3151 
March, 1994 (Civil). 

(iif) The Committee” also made 

observations to the effect that in order 
to avoid unnecessary postponements 
of meetings and wasteful expenditure 
of the Government. The Commitice 
further desired that necessary 

instructions in this regard may again 

be got issued by the Chief Secretary 

to all the Officers to send there replies 
to the Committee and Accountant 
General (Audit), Haryana with in the 

stipulated period positively. 

(iv) The Committee decided to hold its 
meeting at Haryana Bhawan, New 

Delhi on 215. November, 1997 to 
scrutiny the replies of various paras 
of the Reports of the Committee. 

(i) Consideration of papers placed before 
the Committee.
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54. 19th November, 1997 

55. 20th November, 1997 

56. 24th November, 1997 

57. 26th November, 1997 

(ii) The Committee resumed the scrutiny 
of Replies received from the Finance 
Department (Lotteries) in respect of 

para No. 3.1 of the Report of C&AG 
of India for the year ended 3 Ist March, 
1994 (Civil). 

Oral examination of the representatives of 
the PW.D., (B&R), Huryana in respect एवं 

para No. 5.1 of the Report of C&AG of 
India for the year ended 31st March, 1994 
(Civil}. 

(1) Cousideration of papers placed before. 

the Committee. 

(ii) Oral examination of the 
representatives of the PW.D. (Public 
Tlealth), Haryana in respect of paras 

No. 4.6 (b} & 4.7 of the Report of 

C&AG of India for the year ended 315. 
March, 1994 (Civil). 

The Committee scrutinised the replies re- 

ceived from the Government in respect of 
implementation of observations/recom- 
mendations of the Printing and Stationery 
Department of the following paras of vari- 

ous Reports of पीठ Committee:— 

Paras Reports 

3 26th 

22,23 . 28th 

5,6 36th 
42 40th 

27 42nd 

(i) Consideration of papers placed before 
the Comunittee. 

(i} Resumption of oral examination of the 
representatives of the Finance 

Department (Lotteries) in respect of 
para No. 3.1 of the Report of C&AG 
of India for the year ended 3151 March, 
1994 (Civil).
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59. 

60. 

6L, 

62, 

63. 

05, 

27th November, 1997 

2nd Deccmber, 1997 

5th December, 1997 

6th December, 1997 

10th December, 1997 

K 

12th December, 1997 

15th December, 1997 

17th December, 1997 

18th Decembet, 1997 

The Committee resumed the scrutiny of 

replies received from the Finance. 

Department (Lotteries) in respect of para 

No. 3.1 of the Report of C&AG of India 

for the year ended 31st March, 1994 (Civil). 

Resumption of oral examination of the 

representatives of the Finance Department 

(Lotteries) in respect of para No. 3.1 of the 

Report of C&AG of Iadia for फिट year 

ended 31st March, 1994 (Civil). 

The Committece discussed with the 

representatives of the Commercial Taxes 

Department the paras No. 1.4, 1.5, 1.6, 1.8, 

21,22, 23, 24, 2.5, 26, 2.7, 2.8, 2.9, 

2.10, 4.1, 4.3 and 4.4 of the Report of the 

C&AG of India for the year ended 315. 

March, 1994 (R R.). ’ 

The Committec resumed the discussion 

with the representatives of the Commercial 

Taxation Department in respect of paras of 

the Report of the C&AG of India for the 

year ended 31st March, 1994 (RR.). 

The Committee framed the questionnaire 

for holding discussion with the Sister Com- 

mittee of Qrissa, Tamil Nadu and Kerala 

Legislative Assembly. 

The Committee discussed the matters of 

comimon interest with the Sister Commitiee 

of Orissa Legislative Assembly. 

The Committee reviewed the discussion 

held with the Sister Committee Of Orissa 

Legislative Assembly. 

The Committee discussed पट matiers of 

common interests with the Sister 

Committee of Tamil Nadu Legislative 

Assembly. 

The Commitiee reviewed the discussion 

पाते with फिट Sister Committee of Tamii 

Nadu Legislative Assembly. 

1
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67. 

68. 

69, 

70. 

1, 

20th December, 1697 

23rd December, 1997 

Ist January, 1998 

7th Jannary, 1998 

&th January, 1998 7 

The Committee discussed the matters 
concerning the functioning of the 
Committee with the Additional Secretary 
of Kerala Legislative Assembly, 

The Committee reviewed again the 
discussions held with the Sister 
Commiittees of Orissa, Tamil Nadu and 
Kerala Legislative Assemblies. 

(1) 

(ii) 

€} 

(i) 

(i) 

(ii) 

Consideration of paper placed before 
the Commitiee, 

Oral  cxamination of the 
representatives of the Finance. 
Department in respect of para No. 2.3 
of the Report of C&AG of India for 
the year 1993-94 (Civil). 

Oral examination of the representa- 
tives of the Town and Country Plan- 
ing Department/Haryana Urban De- 
velopment Authority in respect of 
paras-No. 6.10, 6.11 & 7.1 of the Re- 
port of C&AG of India for the year 
ended 31st March, 1994 (Civil), 

Oral  examination of the 
representatives of the Excise and 
Prohibition Department in respect of 
paras No. 1.4, 4.1 & 4.2 of the Report 
of C&AG of India for the year ended 
31st March, 1994 (R.R.). 

The Committee decided to postpone 
the oral examination of the 
representatives’ of the Ruyral 
Development Departmeent as the 
Committee could not go through the 
replies which were supplied (0 the 
Members of the Committee just before 
holding the meeting for oral 
examination of the Departmental 
Iepresentatives. 

The Commiittee drafied and finalised 
its 45th Report for the year 1907-08 

3 

L
 
~
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72. 14th January, 1998 

Z¢ 73 4tbFebmary, 1998 _ 

74. 18th February, 1998 

के 75. 24th February, 1998 

76. Ath March, 1998 

on the Appropriation Accounts/ 

Finance Accounts of the. Haryana 

Government for the year 1993-94. 

(i) Oral examination of the 

representatives of the Medical & 

Health Deptt. in respect of para No. 

3.8 of the Report of फिट C&AG of 

India for the year ended 31st March, 

1994 (Civil). ह 

(ii) Consideration of papers placed before 

the Committee. 

(पा Confirmation of ‘proceedings: 

(iv) The Committee drafted and finatised 

its 46th Report for फिट year 1997-98 

on the Report of the C&AG of India 

for the year ended 315. March, 1994 

(Civil and R.R.). 

The Committee scrutinised the replies 

received from the Rural Development 

Department in respect of para.of the Report 

of C&AG of India for the year ended 31st 

March, 1994 (CiviD. 

() Consideration of paper placed before 

the Commitiee. 

(i) The Committee scrutinised the replies 

received from the Development 

Department in respect of para of the 

Report of C&AG of India for the year 

ended 31st March, 1994 (Civil). 

(iii) The Committee decided to under take 

the Study Tour of Rajasthan State 

from 16th to 20th March, 1998. o 

The Committec resumed the scrutiny of 

replies reccived from the Development 

Department in respect of ‘the para of the 

Report of the C&AG of India for the year 

ended 31st March, 1994, 

The Committee resumed फिट scrutiny of the 

replies received from the Development 

‘Department in respect of para No. 6.5 of
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77. 5th March, 1998 6 

78. 110 March, 1998 6 

79. 16th March, 1998 5 

80. 17th March, 1908 5 

81. 18th March, 1998 4 

82." 19th March, 1998 4 

83. 20th March, 1998 4 

the Report of C&AG of Tndia for the year 
ended 31st March, 1994 {Civil). 

(i) The Committee decided to postpone 
the oral examination of the 
representatives of फिट Development 
Department in respect of paraNo. 6.5 
of the Report of C&AG of India for 
the year ended 31st March, 1994 
(Civil). 

(ii) Consideration of paper placed before 
the Committee, 

(1) Consideration of papers placed before 
the Committee, 

(ii) The Committee resumed the scrutiny 
of the replies received from the Rural 
Development Deptt. in respect ए para 
No. 6.6 of the Report of C&AG of 
India for the year ended 3157 March, 
1994 (Civil). 

The Committee discussed its proposed tour 
programme (o the State of Rajasthan 
‘commencing from the: 16th March to 20th 
March, 1998, 
Discussion held with the Officer of the 
Rajusthan Legislative Assembly regarding 
functioning of the Public Accounts 
Commiltee, 
The Committee scrutinised the replies 
received from the Govt. in regard to the 
implementation of the observations/ 
Tccommendations of फिट paras of various 
Reports of the Committee relating (0 
Commeicial Taxes Deptt. 
The Committee resumed घाट scrutiny of 
replies received from the Govt. in regard to the implementation of the observations/ 
recommendations of the paras of various 
Report of the Committee relating to 
Commercial Taxes Departinent, 
The Committee reviewed the proceedings ofthe meetings held on 17th, 18th and 19th 
March, 1998, 

W™



| 2 3 4 

&4. 24th March. 1998 7 The Committee partly scrutinised पाए 

replies received from the Govt. in.regard 

o~ . to the para of the Report of the C&AG of 

India for the year eaded 3151 March, 1998 
(Civil) relating to Development Deptt. 

85. 30th March, 1998 6 The Commitiee scrutinised the replies 
v received from the Govt. in respect of 

implementation of the observations/ 
recommendations ए the following paras of 
vatious Reports" of the Committee relating 

(0 Revenue Depit.— 

Paras Reports 

4 18tk 

25 & 27 21st 

39 T 220 
40 रात 

40 & 41 26th 

- 52 28th 

पर 62 1070 25th 

) 59 & 60 32nd 
h 83 10 86 34th - 

42 to 48 36th 

63 to 69 38th 

The Committee held meetings at places out side Chandigarh as per dct:n‘lcd,' 

below:- 

Beas Dam Project, Talwara (Punjab) (Sr. No. 15) 17th June, 1997 

2. Ranjit Sagar (Thein) Dam Project, (Punjab). 

(का, No, 16). ' 18th June, 1997 

3. Pandoh Dam, Sunder Nagar (H.P) (Sr. No. 17). 19th June, 1997 

4,  Dehar Power Plunt, Hydel/Settuj Channels (H.E) 20th June, 1997 

(Sr. N, 18) 

i 5. Bhakra Dam/Bhakra Power Project 

e . (Himachal Pradesh) (57. No. 19). 21st June, 1997 

! 6. New Delhi (छा. Nos, 56, 68 & 85) 24th November, 
24th December, 1997 

and 30th Murch, 1998 

7.  Taridabad (का. Nos. 60 & 61) 5th and 6th December, 1997 

8. Bhubneshwar (Sr. No. 63) 12th December, 1997



9, ‘Tirumala (A.P) (का. No. 64) . 15th December, 1997 

10. Chennai (Tamil Nadu) (का, No. 65) 17th December, 1997 

{1. Rameshwaram (Tamil Nadu) (की. No. 66} 180 December, 1997 

12.  Thieruvanthapuram (Kerala) (का. No. 67) 20th December. 1997 

13.  Jaipur (Sr. No. 80 170 March, 1948, 

14.  Jodhpur (Sr. No. 81) 18th March, 1998 

15.  Jaisalmer (Sr. No. 82) 19th Mareh, 199% 

16. Dikaner (Sr. No. 83) 2ith March. 1998 

Reports Presented 

" Under rule 223 of the rules of Procedure and Conduct of Business in the 

Haryana Legislative Assembly, 45th Report of the Public Accounts Commiltee on 

the Appropriation Accounts/Finance Accounts of Huryana Government for the year 

1993-94 and 46th Report of Public Accounts Committee on the Report of the 

Comptroller and Auditor General of India for the year ended 3 1st march, 1994 (Civil 

and Revenue Receipts) were presented to the House on 22ad January, 1998. 

Proceadings 

A record of procecdings of the meetings of the Cormittee has been kept in 

the Haryana Vidhan Sabba Secretariat. 
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COMMITTEE ON PUBLIC UNDERTAKINGS 

The Committee for the year 1997-98 was nominated by the Hon'ble Speaker’ 

ip pursuance of the motion moved and passed by the Haryana Vidhan Sabha in its 

sitting. held 00. 11th March, 1997, authorising him to nominate the members of the 

Committee on Public Undertakings for the year 1997-98 on 15 April, 1997 which 

was notified vide Haryana Vidhan Sabha Secretariat Notification No. L/CPU/1997- 

एफ 1 19, dated the 2nd April. 1997. . 

2. The Comnittee fixed/held total number of 75 meetings during the period 

under review. The names of Members and number of meetings attended by euch of 

N them दाद, showo in the following table:— 

Sr.  Name of Member Number of 

No. meetings 

. - h attended 
< 

1. Shri Naspender Singh 38 

2. *Shri Raj Kumar Saini 31 

3. **Shri Sat Narain Lather 2 

4. Shri Anand Kumar Sharma ' 12 

5. Shri Bhagi Ram 71 

6. Shei Satvinder Singh Rana 66 

7. Shri Dharambir Gauba 49: 

है, St Anil Vij 42 

9.  Shri Om Parkash Jain \ 60 

व 10, ***Shri Birender Singh 33 

“* Resigned w.e.f. 3rd September, 1997 on his appointment as Minister of Stute. 

** Resigned भार: 28th May. 1997. 

&% Nowninated कह: 27th August, 1997, 
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2. Meetings held and business transacted. 

The details showing dates and meetings held, the number of members present 

and the business transacted at eiach meeting, are given in the following lable:— 

Sr. Date of Meeting Number of Business transacled 

No. Members T 
present 

1 2 3 4 

1. 1100 April, 1997 7 The Under Secretary, Haryana Vidhan 

2. 17th April, 1997 

3. 22nd April, 1997 

4. 290 April, 1997 

5. 5th May, 1997 

6. 6th May, 1997 

Sabha explained the scope and Gunclions 
of the Committee to the Members on belall 

of the Secrctary, Haryana Vidhan Sabha, 

Scrutiny of the replies received in. regard 

to the implemcntation ot the 
recomimendations/observations contiined 

in the outstanding paragraphs of 22nd 
Report of फिट Commitice on Public 

Undertakings relating to the Haryana 

Financial Corporation, 

Scrutiny ए the replies teceived in respedt 
of paragraph No. 2A (Review) छा the 

Report of the Comptroller and Auditor | 
General of India for the year 1994-95 
(Commercial) relating to the Haryana State 
Smalt Industries & Export Corporation. 

(i) Resumption of scrutiny of the replics 
received in respect of purageaph No. 
2A (Review) of the Report of the 

Comptroller and Auditor General of 
India for the year 1994-95 
(Comunercial) relating to the Haryana 
State Small Industries & Export 

Corporation, 

(it) Consideration of the papers placed 
hefore the Commitiee. 

No business was transacted for want of 

quornm, 

Postpomment of oral examination of 

representatives of Industries Department in 

respect of paragraph No. 2A(Review) of 

the Report of the Comptroller and Auditor
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12. 

[3th May, 1997 

14th My, 1997 

201h May, 1997 

218. May, 1997 

. 27th May, 1947 

28th May, 1997 

(GGeneral of India for the year 1994-95 

(Commercial) refating to the Haryana State 
Small Industries and Export Corporation, 

(i) Scrutiny of the replies received in 

respect of paragraph No. 2B (Review) 
of the Report of the Comptroller and 

Auditor General of Indta for the year 
1904-95 (Commereial) relating to the 
Haryana Harijan Kalyan Nigam Ltd- 

(1) Consideration ए papers placed before 

the Committee. 

Condolence resolution passed hy the 

Committee regarding. the untimely and 
tragic death of Shri Harminder Singh - 
Mintister for Animal Hushandary and Dairy 
Development, Haryana. 

Resumption of oral examination of the 

representatives of the Industries 

Department in respect of parageaph No. 2A 
(Review) of the Report of the Comptroller 
& Auditor General of India for the year 
1994-95 (Commercial} relating to -the 

Haryana State Small Industries & Export 
Corporation. 

Scratiny of the remaining part of the replies 
received in regard o paragraph No. 2A 

{Review) of the Report of the Compiroller 
& Auditor General of India for the year 
1994-95 (Commercial) relating to the 

Haryana State Small Industries & Export 
Corporation. 

Restmption of scrutiny of the replics 
received in respect of paragraph No. 2B 

(Review) of the Report of the Comptroller 
& Auditor General of India for the year 
1994-95 (Commercial) relating to the 
Haryana Harijan Kalyan Nigam Lt 

Resumption of scrutiny of tlie replies 

received in respect of paragraph No. 2B 

(Review) of the Report ol the Comptroller
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13. 

14, 

15. 

16. 

17. 

18. 

3rd June, 1997 

12th June, 1997 

18th June, 1997 

25th June, 1997 

26th June, 1997 

1st July, 1997 

. 

& Auditor General of India for the year 
1994-95 (Commercial) relating to Haryana 

Harijan Kalyan Nigam Ltd. 

Scrutiny of replies received in respect of 

paragraph Nos. 4.1.1 and 4.1.2 of the 

Report of the Comptroller and Auditor 
General of India for the year 1994-95 
{Commercial) relating to Haryuna Agro 
Industries Corporation. 

(1) Consideration of the papers placed 
before the Committee. 

(i) Scrutiny of the replies received in 
respect of paragraph Nos, 4.2.1 and 
4.2.2 of the Report of the Compiroller 
and Auditor General एव India दि the 
year 1994-95 (Commercial) relating 
to Haryana Police Housing 
Corporation Lid. 

Scrutiny ए the replies received in respect 
of paragraph No. 4.3.1 of the Report of the 
Comptroller and Auditor (eneral of India 
for the year 1994-95 (Comunercial) relating 
to the Haryana Tourism Corporation. 

Scrutiny of the replies received in regard 
to  the implementation of  the 
recommendations/ cbhservations contained 
in the outstanding paragraphs of 17th and 

22nd Reports of the Conunitfet e on Public 

Undertakings relating (ए फिट Haryana 

Financial Corporation. 

Scrutiny of the replics received in regard 

to the implementation ol 
recommendations/observations contained 

in the outstanding paragraphs of the 34th 

and 37th Reports of the Committee on 
Public Undertakings relating to the 

Haryana Financial Corporation. 

(i) Oral examivation of the 

representatives of the Industries 
Department in respect of paragraph 

S
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19, 

20. 

22, 

23, 

जात पार, 1997 

शा July. 1997 

Uth July. 1997 

{4th July, 1997 

30th July, 1997 

Comptroller and Auditor General of 
India for the year 1994-95 
(Commercial) relating to the Haryana 
State Small Industries & Export 

Corporation. 

(i) Postponment of oral examination of 
the represcutatives of the Industries 

Department fixcd for 2nd Julyin 
respect of paragraph No. 2A (Review) 

of the Report of the Comptroller & 
Auditor General of India for the year 
1994.95 (Commercial} relating to the 

Haryana State Small Industries & 
Export Comoration. 

Scrutiny of the replies reccived ता respect 

of paragraph No. 2A (Review) of the 

Report of the Comptroller & Auditor 

General of India for the year 1994-95 

(Clommercial) relating to the Baryana State 
Small Industries & Export Corporation. 

Oral examination of पीट representatives of 
Agricolture Department in respect of 

paragraph Nos, 4.1.1 and 4.1.2 of the 

Report of the Comptrolier and. Auditor 

General of India for the year 1994-95 
{Commercial) relating to the Haryana Agro 
Industries Corporation. ही 

Scrutiny ए the replies received in respect 
of paragraph Nos. 4.4.1, 4.4.2 and 4.4.3 of 
the Report of the Comptroller and Auditor 
General of India for the year 1994-95 

(Commercial) relating to the.Haryana State 

Electricity Board. 

Condolence resolution passed by the 

Commitiee regarding sad demise of Shri 
Attar Singh, former M.L.A. father of Shri 

Narpender Singh, M.L.A.. Chairman of the 
Committee on Public Undertakings. 

Scrutiny of the replies received in respect 
of paragraph Nos. 4.4.4, 4.4.5 and 4.4.6 of 
the Report एव the Comptroller and Auditor
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24. 

B 

26. 

27. 

28. 

29, 

30. 

5th August, 1997 

12th August, 1997 

13th August, 1997 

19th August, 1997 

20th August, 1997 

26th August, 1997 

27th August, 1997 

. 2nd Septemiber. 1997 

General of India for the year 1994-95 
{Comunercial) relating to the Huryuna State 

Electricity Board. 

Scrutiny of the replies reccived in respect 

of paragraph Nos. 4.4.7 and 4.4.10 of the 
Report ol the Comptroller and Auditor 
General of India for the year 199495 

(Commercial) relating (o the Haryana State 

Electricity Board. 

Consideration of the papers placed belore 

the Committee.. 

Scrutiny of the replies received in respect 

of paragraph Nos. 4.4.1 and 4.4.2 of the 

Report of the Comptroller amd Auditor 

Geaeral of India for the year 1994-95 
{Commercial) relating to the Haryana State 
Electricity Board. 

Consideration of the, papers placed belore 

the Clommittee. 

Scrutiny of the replies received in respect 
of various paragraphs of the Report of the 
Comptroller and Auditor General ol India 
for पार year 1994-95 {Commercial} reliting 

{o the Haryana State Electricity Boand. 

Oral examination of the representatives एव] 

Power Department ता respect पा parugraph 

Nos, 4.4.1 बाएं 4.4.2 of the Report of the 
Comptroller and Auditor General of India 
for the year 1994-95 (Commercial) reluting 

to the Haryama State Electricity Board. 

Oral examination एवं the representagives of 

Power Department in respect of paragraph 

Nos. 4.4.3 ind 4.4.4 ol the Report of the 

Comptroller and Auditor Generad of [ndia 
for the year 1994-95 (Commercial) relaiting 
to the Haryana State Electricity Bound. 

Oral examination of 11८ representatives of 
the Home Department in respect of 
paragraph Nos. 4.2.1 and 4.2.2 ol the 

बज
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33 

35] 

36. 

37 

3rd September, 1997 

Yth September, 1997 

10th Scp[cnllbcr. [997 

पा September, 1997 

17th September. 1997 

24th September, 1997 
- 

- 

5] 

‘Report ए the Comptroller and Auditor 
General of India for the year 1994.0%5 
(Commercial) relating to the Haryuanz 
Police Housing Corporation. 

Scrutiny of the replies recetved in respect 
of paragraph Nos. 4.5.1 and 4.5.2 of the 
Report of the Comptroller and Auditor 
General of India for घाट year 1994-95 
(Commercial) relating to the Haryanc 

Financial Corporation. ' 

(प्रा examination of the representatives of - 
the Industries Department in respect of 
puarzgraph Nos. 4.5.1 and 4.5.2 of the 

Report of the Comptroller and Auditor 
Gieneral of India for the year 1994-05 
(Commercial) relating to-the Haryana 

Financial Corporation. 

Scrutiny of the replies received in respec 

of paragraph Nos. 4.4.5 and 4.4.6 of the 
Report of the Comptroller and Audito~ 
General of India for the year 1994-95 
(Commercial) relating to the Haryana State 

Electricity Board. 

{Jral examination of the representutives of 
Power Department in respect of puragraph 
Nos. 445, 4.4.6,44.7 and 4.4.10 of the 
Re\pon. of the Comptroller and Auditr 

General of India for the year 1994.93 
(Commercial) relating to the Hiryana Statz 
Electricity Board. 

Serutiny of the replies received पा respect 
of paragraph Nos. 4.5.1 of the Reporl एव 

the Comptroller and Auditor Genenl एड 

India for the year 1995-96 (Commercia) 

refating to Haryana Land Reclamation & 

Development Corporation. 

Scrutiny of the replies received in respect 
of paragraph Nos. 4.4.8 and 4.4.9 of e 
Report of the Comptroller and Auditer 
(ieneral of India for the year 1994-C5
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थी. 

41. 

42. 

43. 

30th September, 1997 

.. 1st Qctober, 1997 

7th October, 1997 

%th October, 1997 

14th Octaober, 1997 

15th October, 1997 

21st October, 1997 

(Commercial) relating to the Haryana State 
Electricity Board. 

Consideration of the papers placed before 

the Committee. 

Resumption of scrutiny of the replies 

received in respect of paragrapl No. 213 
(Review) of the Report of the Comptroller 
and Auditor General of India for the year 
1994.95 (Commercial) relating (v (the 
Haryana Harijan Kalyan Nigam. 

Consideration of the papers placed before 

the Committee. 

Resumption of scrutiny of the replics 
received in respect of paragruph No. 283 

(Review) of the Report of the Camptroller 
and Auditor (ieneral of India for the year 
{994-95 (Commercial) relating to the 
Haryana Harijan Kalyan Nigam. 

Resumption of oral examination of (he 
representatives of Social Welfare and 
Welfare एवं S.Cs & B.(’s Department in 
respect of paragraph No. 2B (Review) ol 
the Report of the Comptroller and Auditor 
General of India for the year 1994-95 

{Commercial) relating to the Haryana 

Harijon Kalyan Nigan, - 

Serutiny of the replies received in respect 
of temaining part of फिट puragraph No. 213 
(Review) of the Report of the Comptroller 

and Auditor General of India for the year 

1994.95 (Commercial) refating to the. 
Haryana Harijan Kalyan Nigani. 

(i) Oral cxamination of the 
representatives  of  Tourism 
Depuartment in respect of paragraph 

No.4.3.1 of the Report of the 

Comptroller and Audilor Generul of 
India for the year 1994-95 

{Commercial) relating o Haryana 

Tourism Caorporation. 
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37 

38, 

49, 

22nd October, 1997 

27th Qctober, 1997 

4th November, 1997 

5th November, 1997 

1 1th November, 1997 

(ii) Oral  examinationr of the 
representatives of Social Welfare and 
Welfare of S.Cs & B.Cs Department 
in respect of paragraph No. 2B 
(Review) of the Report of the 

Comptroller and Auditor General एव 
India for the year 1994-95 
{(Commercial) relating to the Haryana 

Harijan Kalyan Nigam 

Scrutiny of the replics received in respect 
of paragraph Nos, 4.4.8 and 44.9 of the 
Report of the Comptroller and Auditor 
(ienerai of India for the year 1994-95 
(Commercial) relating to Haryana Stale 

Electricity Board. 

Scrutiny of the replies recetved in respect 

of paragraph No. 3 (Review) of the Re- 
port of the Comptroller and Auditor Gen-’ 
era} of India for the year 1994-95 (Com- 
mercial) relating to the Haryana State Elec- 

tricity Board., 

Postponement of oral examination of the 

representatives of the Power Departinent 

in respect of paragraph No. 3 (Review) of 
the Report of the Comptroller and Auditor 

General of India for the year 1994-95 

{Commercial) relating to the Haryana State. 
Electricity Board. 

Resumption of scrutiny of the remaining 
part of the replies received in respect of 
paragraph No. 3 (Review) of the Report 
of the Comptroller and Auditor Genera of 

India for the year 1994-95 (Commercial) 
relating to the Huaryana State Electricity 

Board. 

Postponement of oral examination of the 
representatives एव the Power Department 

in respect of paragraph No. 3 (Review) of 

the Report of the Comptrofler and Auditor 
General of India for फिट year 1994-95 

{Commercial) relating to the Haryana State 

Electricity Board.
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51 

52. 

53 

54. 

35, 

12th November, 1997 

18th November, 1997 

19th November, 1997 

24th November, 1997 

25th November, 1997 

1st December, 1997 

Scrutiny of the replies received पा respect 

of paragraph No. 3 (Review) of (he Report 

of the Comptroller and Auditor General of 
India for the year 1994-95 (Commercial) 
relating to the Haryana State Electricity 
Board. 

Oral examination of the representatives of 
the Industries Department in respect of 

paragraph No. 2A (Review) of the Repont 
of the Comptroller and Auditor General of 
India for पद year 1994-95 (Commercial) 
relating to the Haryana State Small 
Industries & Expor Comoration. 

Consideration of the papers placed hefore 

the Committee. 

Scrutiny of replies received पा respect ol 
remaining part एव paragraph No. 2A 
(Review) of the Report of the Compuoller 
and Auditor General of India ftor the 
year 1994-95 (Commercial) relating 1o the 
Haryana State Small Industries & Export 
Corporation. 

Resumption ol scrutiny of replies received 

in respect of remaining part of parugraph 

No. 2A {Review) of the Report ol the 
Cotmptroller and Auditor General ol [ndia 
for the year 1994-95 (Commercial) 

relating to the Haryana State Small 
Industries & Export Corporation. 

(i 

{ii} 

Consideration of (he papers placed 
before the Commiltee. 

Postponment of oral examunation of 

the representatives of the Power 

Department in respect छा puargrah 

Nos. 4.4.8 and 4.4.9 of the Repuort ol 
the Comptroller and Auditor General 

ए India for the year 1994-95 (Com- 

mcreial) relating to the Haryana State 

Electricily Board, 

-
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56, 

57, 

58, 

59 

601, 

6l. 

62, 

2nd December, 1997 

Rth December, 1997 

पा December, 1997 

15th Deceniber, 1997 

toth December, 1997 

22nd December, 1997 

23rd December, 1997 

Scrutiny of the replies received in respect 
of paragraph Nos. 4.1.1 and 4.1.2 of the 
Report of the Comptroller and Auditor 
General of India for the vear 1995-96 * 

(Commercial) relating to the Haryuns 
Concast Limited. 

No business was transacted for want of 

(uonun, 

Scrutiny of the replies received in respect. 

of paragraph Nos. 4.1.3 and 4.1.4 of the 
Report of the Comptroller and Auditor 

General of India for the year 1995-96 
{Commercial) relating to the Haryana 

Concast Limited. 

(i) Consideration of the papers placed _ 
before the Committee. 

(ii) Scrutiny of the replies received in 
respect of paragraph No. 3 {Review) 
of the Report of the Comptroller and 
Auditor General of India for the year 
1994-95 (Commercial) relating to the 

Haryana State Electricity Board. 

Scrutiny of the rcp'lics received in respect 
of paragraph No. 3 (Review) of the Report 
of the Comptroller and Auditor General of 
India for the year 1994-95 (Comunercial) 
relating to the Haryana State Electricity 

Board. 

Postponement of oral examination of the 
representatives एव the Power Department 
in respect of paragraph Nos. 44.8 and4.4.9 

of the Report of the Comptroller and 
Auditor General of India for the yewr 

1994-95 (Commercial) relating to the 
Haryana State Electricity Board. 

Scrutiny of the replies received in respect 
of paragraph No. 4.8.1 of the Report of 
‘the Comptroller and Auditor Genera! of 
India for the year 1995-96 (Commercial) 

relating to Haryana Financial Corparation.



A 

2 4 

63. 

65. 

66. 

67 

69, 

20th December, 1997 

ता January, 1998 

12th January, 1998 

13th January, 1998 

2nd February, 1998 

Uth February, 1998 

17th February, 1998 

Scrutiny of the replies received in respect 
of paragruph No. 3 (Review) of the Repor 
of the Comptreller and Auditor General of 
India for the year 1994-495 (Commercial) 

" relating to फिट Haryana State Electricity 

Board. 

Oral examination of the representatives of 
the Power Department पा respeci of 
paragraph No. 3 (Review) of the Report of 

the Comptroller and Auditor General of 
India for the year 1994-95 (Commercial) 
relating to the Haryana State Electricity 

Board. 

(i) Consideration of the papers placed 

before the Committee. 

(ii) Confirmation of proceedings. 

ऐप) The Committee drafted its 43rd 
Report on the Report of the 
Comptroller and Auditor Cieneral of 
India for the year [994-95 
(Commercial). 

The Committee finalized its 43rd Report 
on the Report of the Comptroller and 

Auditor (General of Indiu for the year 
1994-95 (Commercial). 

Scrutiny of the replies received पा respect 
of paragraph No. 4.6.1 of the Report of the 
Comptroller and Auditor General of India 
for घाट कटा [1995-96 (Commercial) relat- 

ing to the Haryana State Handloom and 

Handicrafts Corporation Limited. 

No business was transacted for want ol 

quorum, 

(i) Consideration of the papers placed 

before the Committee. 

(ii) Scrutiny of the replies received in 

respect of paragraph No. 4.4.1 of the 

अर
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या. 

72, 

74, 

23rd February, 1998 

4th March, 1998 

11th March, 1998 

18th March, 1998 

24th March, 1998 

Report of the Comptroller and Auditor 
General of India for the year 1995-96 
(Commercial) relating to the Haryana 

State Small Industries and Export 

Corporation Limited. 

Resumption of scrutiny of replies reccived 
in respect of paragraph No. 4.4.1 of the 
Report of the Comptroller and Auditor 
General of India for the year 1995-96 
(Commercial) relating to the Haryana State- 
Small Industries and Export Corporation 
Limited. 

Scrutiny of the replies received पा respect 
of paragraph No. 4.2.1 of the Report of the 
Comptrolier and Auditor (eneral ए पाप. 
‘for the year 1995-96 (Commercial) reluting: 
to the Haryana State Minor Irrigation and 
Tubewells Corporation Cimited. - 

Resumption of scrutiny of the replies 
received in respect of paragraph No. 4.2.% 
of the Report of the Comptroller and 
Auditor General of India for the yeac 
1995:96 (Commercial) relating to the 
Haryana State Minor Irrigation पा 
Tubewells Corporation Limited. 

Scrutiny of the replies received in respecr 

of paragraph No. 4.2.3 of the Report of 
the. Comptroller and Auditor General o: 
India for the year 1995-96 (Commercial’ 
relating to the Haryana State Mino: 
Irrigation and Tubewells Corporatiot 
Limited. 

Resumption of scrutiny of the replie- 

received in respect of paragraph No. 4.2.2 
of the Report of the Comptroller and 
Auditor General of India for the कटा 
1995-96 (Commercial) relating to ths 
Haryana State Minor Irrigation and 
‘Tubewells Corporation Limited.
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75. 30th March, 1998 -5 (i) Consideration of the papers pliced 
before the Committee., 

(ii) Resumption of sérutiny of the replics 
received in respect of paragraph No, 

4.8.1 of the Repurt of the Comptroller 
- and Auditor General of Tndia tor the 

year 1995-96 (Commercial) reluting 
(दा the Haryana Financial Corporation, 

4. Meetings held at places other than Chandigarh/Haryana. 

" 1. Shimla (51. No. 16 & 17) 25th and 26th June, 1997, 

5. Presentation of Report 

43rd Report of the Committee on the Report of the Comptroller दान Auditor 
General of India for the year 1994-95 (Commercial} was presented to the House. 

6. Arecord of Lhe proceedings of the meetings of the Committee has been kept in 

the Haryana Vidhan Sabha Secretariat. 
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COMMITTEE ON ESTIMATES 

The Committee on Estimates लि the year 1997-98 consisting of nine members 
wis iominated by फिट Speaker, on having been authotised by a motion moved and 
passed by the: Haryana Vidhan Sabha का its sitting held on 1 [का March, 1997 and 

notified vide Haryana Vidhan Sabha Secretariat Notification No. EC-1/1997-98/116 

dated 2nd April, 1997, 

2. Shri Sat:Pal Sangwan was appointed as Chainnan of the Committee, 

3. The Commiltee fixed/held a total number of 48 sittings during the period 
under review, 

4. The names of Members and number of meetings attended by each of them are 

shown in the table given below — 

Sr. Name of Member Number of 

No. sittings 

attended 

1. Shri Sat Pal Sangwan 27 
2. Shri Somvir Singh 27 

3. Shri Kartar Singh Bhadana कि - 

4 Shri Ram Bhaj 2 

5. Shri Anand Kumar i3 

6. Shri Mani Ram 46 

7. Shri Ram Pal Majra ) 47 

8. Shri Akram Khan 1 
पे... Capt. Ajay Singh Yadav 44 

Meetings held and Bussiness transacted 

The dates of meetings, the number of members present and the bussiness 

transacted दा cach meeting are given helow:- 

रा... Date of Meeting Number of Bustness transacted 
No. Members 

present 

1 2 _ 3 4 

1. &th Aprit, 1997 8 The Commitiee's Deputy Secretary ex- 
plained the Scope and function of the Com- 

mittee on Estimutes to its Members. 

2. 150 April. 1997 6 The Commitiee scrutinised the replies 

received from पट various departments in 

respect of recommendationsfobservations 

made by the Committee. . 

33



34 

E 4 1 2 3 

3. 23rdApeil, 1997 7 

4 30th Apiil, 1997 7 

5. 5th May, 1997 6 

6. 140 May, 1997 s 

7. 21st May, 1997 "4 

The Committee selected the Agriculture, 
Development & Panchayats and PW.D. 
(B&R) Departments - for scrutiny oral 

examination of the budget estimates for the 

"year 1997-98 of those departments 

I, Papers placed before the Commitee 

2. The Commitiee decided to postpone 
the oral examination-of PW.(Public 
Health) Department regarding 
implementation of the outstanding 
recommendations/observations 
contained in various paragraphs of the 
28th Report of फिट Commitiee on 
Estimates for the year 1995-06. 

1. Papers placed before the Committee 

2. The Commitlce orally examined the 
representatives of the PW.(Public 

Health) Department in regard of 

implementation of the outstanding 

recommendations/observutions 

containéd in various paragraphs of the 
.. 28th Report of the Committee for the 

year 1995-96 

The Commiunee on Estimates passed the 

Condolance resolution on the'sad demise. 

of Sh. Harmohinder Singh, Minister दिए 

Animal Husbandry, Haryanu - 

1. Papers placed before फीड Comnittee 

2. The Committee scrutinised the replies ‘ 
received from the Governmeat हा re- 

gard (0 the implementation of out- 
standing observations/recommenda- 

tions of various paragraphs of 27th 

Report of the Conunittee for the yeur 

1994-95 as contained in Appendix-II 
of the 29th Report of the Committee 

for the year 1996-97 relating to Co- 

operation Department. 
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% 27t May, 1997 

4, 4th June, 1997 

10. 

11. 

110 lune, 1997 

181l June, 1997 

Al 

The Committee scrutinised the replies 

received from the Government in regard 

to implementation of the outstanding 

observationsfrecommendations of various 

paragraphs of 27th Report of the 

Committee for the year 1094-95 as 

contained in thc Appendix-II of 290 

Report of the Committee for the: year 

1996-97 relating to Co-operation 

Department, 

The Committee orally examined the rep- 

resentatives of the P.W.(Public Health) 

Department regarding implementation of 

outstanding, observations/recommenda- 

tions of various paragraphs of the 28th 

Report of the Commitice for the year 

1995-96 relating to एक, {Public Health} 

Department. ) 

1. Papers placed hefore the Committee. 

2. The Committee orally examined the 

representatives of the Transport 

Department  in regard  to 

implementation of various parageaphs 

of the 27th Report of the Committee , 

for the year 1994-95 as contained in 

Appendix-IT of the 29th Report of the 

Committee for the year 1996-97 

relating to the Transport Depurtment. 

1. Papers placed before the Comimittee. 

2. The Committes orally examined the 

representatives of Cooperation De- 

partment regarding  implementation 

of the outstanding recommendations/ 

observations of the various paragraphs 

of the 27th Report of the Comumnittee 

for the year 1994-95 as coptained in 

Appendix-1I of the 29th Report of the 

Committee for the year 1996-97.
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12. 25th June. 1997 

13-+2nd July, 1997 

14. 9th July, 1997 

15. * 160 July, 1997 

16, ' 30th July, 1997 

Papers placed before. the Commitice., 

2. The Committee desired thal-the 
Commissioner & Secretary to Govl., 

Haryina, Irrigation & Power Depll. 
may be asked to Supply the quarierly 
progress report for the quarter ending, 

31st March, 1997 without any further 
delay and to attend the meeting on the 
dates fixed. 

1. Papers placed before the Committee. 

2. The Committe: decided to postpone 
the oral examination ol the 
representatives of the Social. Welfare 
Department regarding the 

implementation of outstanding 
observations /frecommendalions 

contained in various paragraphs of tw 

23rd Report of the Commitice for the 
year 1990-91 relating to said 
Depurtment. . 

1. Papers placed before the Committee, 

2. The Committee orally examined the 

representatives of the [rrigation 

Depurtment regarding implementation 
of various paragraphs of पाए. 25th 
Report of the Commitee relating 1o 

satd Department. 

The Committee orally examincd the 
representatives of Food & Supply 
Deparument regarding implemcentation ol 

the outstanding recommendalions/ 

observations refating 0 paragraph No. 41 

(i) (comsisting CONFED) of the 271h 

Report of the Committee tor the ycur 

1994-95. 

The Committee orally examincd the 
represenlatives of the Development 

Department and Panchayats Depariment in 
regard to non supply of Budge! Materal 

for the yewr 1997-98 relating to the said 

Departiments, 
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17. 

21, 

23. 

Ath Avgust, 1997 

13th Aupust, 1997 _.' 
= 

उप August, 1997 

. 270 August, (997 

3rd September, 1997 

.. 1Oth Seplember, 1997 

[7th September, 1997 

3 The Committee orally examined the 
representatives of Forest Department in 

regard to implementation of outstanding 
observations/recommendations of the 24th 

Report of the Committee reluting to said 
Department. 

The Committee scrutinised the Budget 

Material for the year 1997-98 relating o 
the Horticulture Department.and drafted 
questionnaire. 

1. Papers placed before the Committee, 

2. The Committee orally examined the 

representatives of the PW.D.(B&R) 

for non-supply of the Budget Miuterial 

on Budget Estimates for the year 
1907-98 relating to said Department, 

The Committee drafted and finalised the 

questionnaire of the Budget Material for 
the year 1997-98 relating to Panchayats 

Department., | 

The Committee orally examined the 
representatives of Animal Husbandry 

Department in regard 10 implementation of 
the putstanding observations/ 

recommendations of the 22nd Report of the 
Committee for the year 1989-90 relating. 
to Animal Husbandry Department. 

The Commiltec scrutinised the material of 

the Budget Estimates for the year 1907-98 
received from the Public Health Deptt. 

The Committee orally examined the 

representatives of the Social Welfare 

Deptt., regarding to implementation of 
outstanding recommendations/ 

obscrvations of various paragraphs of the 

23rd Report of the Conunittee for the 

year 1990-91 relating to Social Welfure 
Deparument.
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24. 24th September, 1997 

25. 

26. 

27. 

29 

15 October. 1997 

- 

&th October, 1997 

r 

15th Qctober, 1997 

22ud October, 1997 

29th October, 1997 

. Sth November, 1997 

4 1. फटा placed before the Comnitlee, 

2. The Commiitee orally exmmined the 
representatives of the [rrigation 
Depurtment reganding implement:iion 

of various outstunding observidions/ 
recommendations of the Committee 
as contdined in the 2%th Repor 
relating to said Department. 

1. Papers placed before the Commitice, 

2. The Committee. dradted and finalised 
the guestionnaire on the Budgel 

Material for the year [997-95 relating 

to the Development Depirtment. 

The Committee decided to paostpone the. 

onl examination of the Health Deparunent., 

1. Paper placed before the Committer, 

2. The Commiltec scrutinised “the 

materiid of Panchayals Departiment on 

the Budget Estimates for the year 
1997-98, 

The Committee decided o canceld (1८ 

meeting with al) Administrative Seeretaries - 
fixed regarding the budget propusals 

expenditure ctc. 

The Commitiee decided to postpone पी 
oral examination of the representitives of 

the Panchayats Department in respect of 
replies to the Committee’s Questionnaire, 

for the year 1997-98. 

1. Papers placed before the Committee.. 

2. The Committee oraily examined the 
representatives of the Agriculture 

Bepartinent and Horticultare. Depte., 
regarding non-supply ol the replies lo 

the Commitiee's Questiounaire tur the 

year 199798,
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4. 

35. 

36. 

38, 

12th Nn\rt.‘.hmbc_r. 19097 

17th November, 1997 - 
{New Delhi) 

19th November, 1997 

26th N.nv'emher. 1997 

3rd December, 1997 

पा December, 1997 _ 

17th December, 1997 ; - ; - 

24th December, 1997 

4 

R 

.6' 

o 

6 
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The Committee orilly examined the 
" representatives of the Health Department 
“in respect of replies of-the various 

paragraphs of the 29th Report of the 

- Committee for the year 1996-97 of the 
*Health Depit. 

The Committee scrutinised the replies to 
the Questionnaire on the Budget Estimates _ 

for the year 1997-98 of Horticulture - 
Department. 

The Committee orally examined the 

representatives of the Panchayats Deptt. in 
respect of replies to the Commitiee's 

Questionnaire for the year 1997-98 relating 
to Panchayats Department 

1. Papers placed before the Comunittee. 

2. 'The Commitiee decided to postponz 
the oral examination-of.Panchayats 
Department. 

Papers placed betore the Coinmittee. 

2. The Committee orally examined the 
representatives of the Panchayats 

Deptt., in respect of replies to e 
Committee’'s Questionnaire for the 
year 1997-98 relating to Panchayaz 

Department. 

Papers placed before the Conunittez. 

2. The Committee partly scrutinised the 
replies to the Questionnaire of the 
Committee on the Budget Estimates 
for the year 1997-98 of the Agriculw-é 
Department. 

. The Committee partly scrutinised the 

replies received from the Agriculture 
Trepartment. 

The Committee crally examined the 
‘representatives of the Agriculture 

" Department in respect of the Commitiee's 
Questionnaire for the year 1997-98 relating 

-to Agriculture Department.
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थे: 

43. 

_ 31st December, 1997 

7th January. 1998 

14th J_'anuary. 1998 

:19th Janvary, 1998 .- 

24th February, 1998 

44." 5th March. 1998 

45. 110 March, 1998 

The Commitice orally examined the 
representatives of the Agriculture 

Department in respect of replies to the 
Committee’s Questionnaire for the year 
199798 of Agriculture Departnent. 

The Committee orally examined the 
" representatives of the Agriculture 
Depurtment in respect of the ceplies लि the 

" Committee's Questionnaire लि (he year 
1997-98 of Agriculture Depariment.’ 

The Commitiee dratted and finalised 30th 
Report on the Budget Estimates for the year 
1997-98 relating to the Panchayats und 
Agriculture Depirtments. . 

1. The Committee examined the 
representatives ol the Fioance 
Department alongwith varions 
departments  with _regard  to 
Supplementary Estimistes for the year 
1997-98. 

2. The Commitee drafted and linalised 
its Report on the Supplementary 
Estimates for the year 1907-08, 

The Committee passed the condolence 

resolution on sad demise of former Speaker 

Haryana Vidhan Sabba, Shri Ishwar Singh. 

The Committee scrutinised ‘the replics 

received [rom the Government in regard 
to implementation of various paragraphs 
of 27th Report of the Comunitice for the 

year 1997-98 relating to Cooperation 

Department. 

The Committee scrutinised the replics 

received from the [Health Department ‘in 

regard Lo implementation of various 

« paragraphs of 29h Report ol the 

Committee on Estimates tor the ycar 

1997-98 of Heulth Departmeut. 
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46. 18th March, 1998 

47. 250 March, 1998 

48. 30th March, 1998 

(¥
 ]

 

The Committee scrutinised the replies 
received from the Government in regard 
to implementation of various paragraphs 
of 25th Report of the Committee एप 
Estimates for the year 1992-93 of 
Irrigation Department 

The Committee scrutinised the replies 

received from the Government in regard 

to implementation of various paragraphs 
of 25th Report of the Committee on 
Estimates for the year 1992-93 of Irrigation 
Department. 

The Committee scrutinised the replies 

received from the Government in regard 
to various paragraphs ए the 23rd Repont 
of the Committee for the year 1990-91 
relating to Social Welfare Department. 

During the period under review the Committee presented the following Reports 
to the House. 

Sr. By whom Date of Subject 
No. presented presentation 

1. Chairman 20-1-1998 Report of the Committee on Estimates oa 
! the Supplementary Estimates for the year 

1697-98. 

2. Chairman 22-1-1998 30th Report of the Committee on Estimates 
for फिट year 1997-98. 

Mecu‘ugs.hcld at palces other than Chandigarh u 

The details of the meetings of the Comumittee held at Places other than 
Chandigarh are given below:— . 

बा. Nu, .Datc 

1. 17th November, 1997 

A record of the meeting of the Committee kas been kept in the Haryana Vidhan 

Sablti Scerétariat 

“Places 

Haryana Bhawan, New Delhi
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COMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND 

SCHEDULED TRIBES. 
T 

The Committee on the Welfare of Scheduled Castes जाएं Scheduled Tribes for 

the year 1997-98 was constituted as a result of the motion passed by the Haryana 

Vidhan Sabba in its sitting held on 11th March, 1997 authorising the Hon'ble Speaker 

to nominate the Members of the Committee. Shri Kapoor Chand, M.L.A was ap- 

pointed as a Chairman of the Commitiee by the Hon’ble Speaker on 151 April, [997. 

The names of the Members of the Committee und aumber of meetings atiended 

by each of them out of the total number of 53 meetings (this number included seven 

meetings when business could not be transacted for want of quorum) beld during the 

period under review are given below:—~ 

Sr.  Name of the Member Number of 

No. meetings 
“attendexd 

1. Shri Kapoor Chand, Chairman 22 

'*2. Shri Jaswant Singh (Narnaund) 0 

**3, Smit. Kanta 4 

4. Shri Azad Mohd. 11 

5. Shri Virender Pal Ahlawat 51 

" 6. Ch. Risal Singh 44 
7. हाण Dillu Ram. 45 

8. Shri Narender Sharma 2 
9. Shri Randeep Singh Surjewala 2 

करन हो... Shri Anand Kumar Sharma 1 

'
 *=*2%1],  Shri Bijender Singh Kadyan 

* Shri Jaswant Singh (Narnaund), M.LA. resigned from the Membership of the 
Conunittee w.e.f. 3rd September, 1997 एक his appointment as Minister. 

केक या, Kanta, M.LA. resigned from the membership of the Committce w.e.f. 3rd 
. Seprember, 1997 on her appointment as State Minister. 

**& Shri Anand Kwmnar Sharma, M.LA. nominated as Member to serve on the 
Committee कट 15th Octobier, 1997 for the remaining period of the veur 
4997-98. 

कंककेके Chri Rijender Singh Kadyan, M.L.A. nominated as Member हा serve on the 

Committee w.e.f 15th October, 1997 for the remaining period of the year 

Tvg7.98. 
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Meeting held on and Business transacted 

The details showing dates of meetings, the number of Members present and 
the business transacted at each meeting are given below — . 

St Date of Mecting Number of Business transacted 

No. Members 

present 

1 2 3 4 

1. 24th April. 1997 5 Welcome address 10 the Committee by the 
Under Secretary, Haryana Vidhan Sabha. 

[
 3h April, 1997 6 (1) The Committee passed the following 

resolutions. 

(a) that all the Heads of Department 
should comply with the directions 
of the Committee. without fail. If 

somehow there is valid reason that 

he cannot do it then he should send 

a letter to the Commitiec 

explaining as to why the compli- 
ance of the direCtions are not pos- 
sible, 

(ए) पी the Head of the department is 
not in station then the second 
Officer in line in the Department 
should send a letter to the 
Committee explaining as to why 
the complianee of the directions 

of the Commilttee is not possible. 

(c) if both these things' are not done 

then the Committee would wrile 
to the Chief Secretary that adverse 
entry फिट made in his A.(CLR. for 

negligence of wuty. 

(ii) The Committee selected three depart- 

ments/Autonomus bedies for exami- 

nation in respect of reservationfrep- 

resentation of Scheduled Castes 

and Scheduled Tribes. 

3. 6th May. 1997 . 5 (i) Consideration of papers placed before 
the Committee.
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- 

4. l4th May. 1997 

5. 215 May, 1997 

6. 28th May, 1997 

7. जाप June, 1997 

(i) The Committce posiponed the Oral 

examination of Education 

Department. 

The meeting was adjoumed for want ol 

guorum and no business wis transacted. 

n 

(i) 

) 

(ii) 

{i) 

(ii) 

(iii) 

(iv) 

Consideration of the papers placed 
before the Commiittee. 

The Commiites passed the condolence 
resolution on the demise of Sardar 

Harminder Sing_h Retole, Animal 

Hushundary Minister, Huryani. 

Consideration of the papers placed 

before the Commiitee, 

Oral examination of  the 

Commissioner and Secretary to (पाए |, 

Haryana, Education Department in 

respect of implementation of 

recommendations/observations as 

contained in the 22nd Report of the 
{ominittee conceming the Iducation 

Department. 

Consideration of papers placed before 
the Committee. 

Orad  examination of  the 

Commissioner and Sccretary to Covi, 

Haryana, Health Department with 
regard to non-supply of material in 

respect of represensation/reservation 

of the Scheduled Castes and 

Scheduled Tribes in the Health 

Department. 

The Committec made the observadion 
regarding various Wellare Schemnes 
pertaining to the Scheduled Castes and 

Scheduled Tribes. 

The Committee fixed the dite of oral 
examination of the Deputy 
Commissioners ol various Districts 
regarding the non-implementation of 

L 
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'18ih June, 1997 

10. 250 June. 1997 

ं 1 [10 June, 1997 ह 

- 

4. 

4 

various schemes in (he respective 
district relating to the Scheduled 
Castes and Scheduled Tribes. 

:+ Consideration of papers placed before the 
'Committee. 

() 

(i) 

Consideration of papers placed before 
the Committee. 

The Committee scrutinised the * 

material received from the. [rrigation 

& Power Deparunent in respect of 
implementation recommendatiors/ 

observations as contained in the 22d 
Report concerning the Haryana Stete 
Electricity Board. 

Consideration of papers placed befere 
the Committee. 

The Committee discussed the matier 
regarding the making up of shorlfal] 
in the vacancics/posts meant for 
Scheduled Castes persons 

(iti} The Committee scrutinised the 

\ (iv) 

material received from  the 
Commissioner and Secretary to Gov 
Haryana, Co-operation Department in 
respect. of implementation of 
recommendations/observations as 
contained in the 22nd Report of the 
Committee. concerning the Co- 

operation Department. 

The Committee scrutinised the 
material received from the 

Commissioner and Secretary to (3ovt. 
Haryana, Co-operation Department in 
respect of implementation of 

recommendations/observations as 
contained in the 22nd Report 

concerning the Haryana State 

Cooperative Supply and Murkezing 
Federation Limited.
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11. 151 July, 1997 

12, &th July, 1997 

15. 150 July, 1997 

14. 29th July, 1997 

15. 30th July, 1997 

16. 4th Auguost, 1997 

The Comunittee scrutinised the material 

received from the Commissioner and 

Secretary to Govt. Haryana, “Transport 
Department in respect of implementation 
of recommendations/observations इ5 

contained in its 22nd Report concerning 

the Transport Department. 

(i) Consideration of papers placed before 
the Committes. 

(i) Oral examination  of  the 

Commissioner and Secretary to Govt. 

Haryany, Power Department in 
respect of implementation of 
recommendations/observations as 

contained in the 22nd Report 

concerning the Haryanat Stale 

Electricity Board. 

The Committee discussed the matter with 

the Joint Sccretary. Generat Administration 
rcgarding making up ol shortfall in the. 

vacancies/posts meant for Scheduled 
Castes persons. 

(i) Consideration of papers ptaced before 

the Committee, 

(it) The Committee discussed the matler 
with the Legal Remembrancer, 
Legpislative Depurtiment and the Joind 
Sccretary, General Administration 

regarding making up of shorttall in the 
vacancies/posts meant विंग Scheduled 

Castes persons. 

(ili) The Committee framed the 

Questionnaire in respect पा Health 

Department. 

Consideration of papers placed betore the 

Committec. 

Oral examination of the Depuly . 

Comumissioner, Panchkula with regard o 

non-implementation of virious schemes in 

the Panchkula district.
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7. 5th August, 1997 

18. 12th August, 1997 

19. 13th August, 1997 

20 190 August, 1997 

21. 20th August, 1997 

22, 26th August, 1997 
(151. sitiing) 

22A. 26th August. 1997 

(2nd sitting) 

A
 

(i) Consideration of papers placed before 
the Committee. 

(ii) Oral examination of the Deputy Com- 
missioner, Ambala with regard to the 
implementation of various schemes of 

the Government posts, 1972 period in 

the State. 

(i} Consideration of papers placed beforz 
the Commitiee. 

{ii) Oral examination of the Deputy 
Commissioner, Yamunanagar with 
regard (0 non-implementation of 
various schemes in the Yamunanagar 

District. 

Orul examination of the Commissioner & 
Secretary to Govt., Haryana, Co-operation 
Department in respect of implementation 
एव recommendations/observations as 

contained in the 22nd Report of the 

Committee concerning the Co-operation 

Department. 

Consideration of papers pluced before the 

Commitice. 

(i) The Commitice decided to postpone 

the oral examination of the Deputy 

Commissioner, Kaithal, 

(i) Oral examination of the Deputy 

Commissioner, Karnal with regard 10 
non-implementation of various 

schemes in the Kamal District, 

The Committee discassed the matter re- 
parding the common interest with the Sis- 

ter Commiittee of Kerala Legislative As- 
sembly. , 

(i) Consideration of papers placed before 
the Committee, 

(il The Committee postponed the oral 

examination of the Depuoly 

Commissioner, Hisar and fixed the
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23. 27th August, 1997 

24. 2nd September, 1997 

25. 3rd September, 1997 

26. Oth September, 1997 

I 

27. 10th September, 1997 

(i) 

(ii) 

(1 

) 

{ii) 

पीछे 

(1) 

(i) 

(ii) 

{iii) 

next meeting  of  Depuly 

Commissioner, Hisar for 27th August, 

1997. 

Constderation of papers placed before 
the Committee. 

Oral examination of the Deputy 
Commissionery, Hisar und Fatehabad 
with regard (o non-implementation of 

various schemes in the respective 

Districts. 

Oral examination of the Deputy 
Commissioner, Jind with regard o 

non-implementalion of various 

schemes in the Jind District. 

Consideration of papers placed before 

the Committee. 

Consideration of papers placed hefore 

the Commitlee. 

Oral examination of the Deputy 
Commissioner. Bhiwani with regard 

to non-implementation of various 

schemes in the said District. 

Consideration of papers placed hefore 
the Commiltice. 

Oral examination of the Depuly 

Commissioner, Faridahad with regand 
te non-implementation ol varieus 
schemes in the Faridabad: District, 

Consideration of papers placed before 
the (Commilttee. 

Oral examination of the Deputy 

Commissioner, Kurukshetra with 
regird to non-implementation of 

various schemes in the Kurukshetra 

Districl. 

Oral examination of the Deputy 

Commissioner, Curgion with regard
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29. 170 September, 1997 

30. 24th September, 1997 

31. 25th September, 1997 

32. 30th September, 1997 

to non-implementation of varioas 

schemes in Gurgaon District. 

(i) Consideration of papers pla‘ced befce 
the Committee. 

(it) Oral examination of the 
Commissioner & Secretary to Gout,, 
Haryana, Town and Country Planning 
Department with regard 10 
implementation of various schemesin 

the said Department, 

(i) Consideration of papers placed befare 
the Committee. 

(it) Oral examination of फिट Depuiy 
Commissioner, Robtak with regard 1o 
non-implementation of varioas 

schemes in the Roliak District. 

(i) Constderation of papers placed befcre 

the Committee, 

(ii) Oral examination एव the Deputy 

Commissioner, Sonepat with regard to 

non-implementation of various 
schemes in Somepat District. * 

हि Oral examination of tae 
Commissioner & Secretary to (01, 
Harvana, Mines & Geology 
Department regarding appalling 
condition of Labourers in the Minss. 

The meeting was adjourned for want of 

guorom and no businegss was transactec 

(i) Consideration of papers placed befare 
the Committee. 

(ii) Oral examination of the 

Commissioner & Secretary to दिए, 

Haryana, Irrigation and Power 

Department in ' ‘respect of 
implementation of recommendaticas/ 
observations as contained in the 215. 

Report of the Commiitee concerning 

the Haryana State Electricity Boazd.
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35. 

36. 

15 October, 1997 

7th October, 1997 

&th Qctober, 1997 

14th October, 1997 

37. 15th October, 1997 

33 

39, 

40, 

. 215 October, 1997 

22nd October, 1997 

. 28th Qctoher, 1997 

The meeting was adjourned for want of 
guorum and no business was ransacied, 

(i) Considerition of papers pluced before 
the Committee. 

(i) Oral examination of the Ileputy {om- 
missioner, Rewari with regard toaon- 
implementation of various schemesin 

Rewari District, 

Oral examination of the Financiul 
Commissioner and Secretiry (o Govi, 
Haryana, Home Department was 

postponed. 

(i) Consideration of papers placed before 

the Commitiee, 

(1) Oral examination of the Deputy 
Cotmmissioner, Rohtak with regard to 
non-implementation of various 

schemes in the Rohtak District. 

(iii) The Committee decided to hold ils 
meetings on 11th & 12th November, 
1997 at Shimla {H.P). 

Oral examination of the Commissioner & 
Secretary to Govt., Haryana. Environment 
Department was postponed. 

(i) Consideration of papers placed-belore 

the Commitice, 

(i1) Oral examination of the Deputy 'om- 
missioner, Punchkula with regard to 

non-implementation of various 

schemes in पट Panchkula DistricL. 

(iii) The Committce decided 10 undertake 

the study tour to the States of 

Kamataka, Kerala and Tamilnadu 

w.e.l. 25-11-1497, 

The meecting was adjoumed for want of 

quormn and no business was trunsacied. 

{i) Consideration of papers placed bufore 
the (‘ommittce. - 

=



il 

- 4 . 

41. 4th November, 1997 ~ 6 

42, 111 November, 1997 3 
[3 1८: 

r 

43." 12th November, 1997 . 3 

* . कि 

44, 180 November, 1997 4 

45. 25th Novenber, 1997 2 

| (ii) Oral 

(i) Oral examination of the Deputy 
Commissioner, Panipat in regard to 

non-implementation of various 
schemes in the Panipat District. 

(1) Consideration of papers placed befare 
the Committee. 

examination of  the 

Commissioner & Secrctary to Govt., 
Haryana, Environment Department in 
respect of implementation of 
recommendations/observations दाह 
contained in the 22nd Report of फिट 
Committee concerning the Haryana 
State Board for the Prevention and 
Control of Water Pollution, 

The Cominittee scrutinised पट material 
received from the Govt. 10 regard to 

. implementation of recommendativns/ 

observations as contained in the 22nd 

Report of the Committee relating to 
Industrial Training and Vocutional 
Education Department. - 

The Committee scrutinised the replies 
received from the Govt., in-regard to the 
implementation of recommendations/ 

_observations as contained in the 22nd 
‘Report of the Commitiee relating to Public 
Works (B&R) Department. 

(i) Consideration व papers placed before 

the Commitiee ' 

(i) Oral examination, of. the 
‘ Commissioner & Secretary to Govt.. 

Huryuna, Public Works (B&R) 
Department  in respect  of 
implementation of recommendations/ 

~observations as contained in the 22nd 
Report of the Committee concemning 
the Public Works (B&R) Department. 

*~Meeting was adjourned for want of quorum 
- and no business was ransacted.
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46. 2nd December, 1907 . ः 
पल 

48. 16 December. 1997 

49... 2आत December, 1997 

50. 30th December, 1997, 

4 

4 

5 

4 

2 

(i) Consideration of papers placed hefore 
the Commiitee. 

(ii} Tue Committee scrutinised the replies 

received from the Laocal Bodies 

Department  in  respect  of 
implementation of recommendations/ 

ohservations as contained in उ 22nd 
Report concerning the उप 

department, 

(iit) The Committee decided to hold tis 
next meetings on 23rd & 24th 

December, 1997 in the Haryana 
Bhawan, New Delhi. 

Oral examination of the Commissioner & 
Secretary to Govt., Haryana, Co-operation 
Department in respect of implementation 

“of recommendations/observations as 

contained in the 22nd Repori व the 

Commiuee eoncerning the Haryana State 
. Cooperative Supply and Marketing 

Federation Limited. 

Oral examination of the Financial 
Commissioner & Secretary 1o Govl., 

Haryana, Industrial Training and 
Vocational Education Department with 
regard (o the implementation of 

recommendationsf/observadions as 

contained in the 22nd Report of the 

Committee concerning the Industrial 

Training and Vocational Educutivn 

-Department 

Oral examinatiou of the Financial 

Commissioner & Secretury (o {(jovi., 

Haryana, Local Bodiex Depariment in 

respect  of  implementation  of” 

recommendations/observations as 

contained in the 22nd Report ol the 

Commitice concerning the Local Hodies 
. Department. 

The meeting was adjourned lor wanl दा 

guorutn दल 0o business was transacted.. 

P 

-t
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] 2 ________________________________4 

5L 6thJanuary, 1997 _ 

52. 13th ‘J.'muary'.,-- 1997 

53, 3(th Murceh, 1997. 

The meeting was adjoumed for want of 
=quorum and पाएं business was ransacted. 

Drafting and finalisation एप the Report of 
the Committee १ जात 

The Committee scnifinised the: material 
received from पा Commissioner-uad 
Secretary to Govt., Haryana, Transpart 
Department in respect of implementation, 
of recommendationsf/observations as 
contained in the 22nd Report of the 
Committee concerning the Transport 
Department. 

Report Presented 

The Committee presented its Twenty Third Report of the Committee for the 
year 1997-98 10 फिट House on 22nd January, 1998 

'roceedings 

A record of the proceedings of the Committee has been kept in the Haryana 
Vidhan Sabhia Secretariat 

Al
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COMMITTEE ON GOVERNMENT ASSURANCES 

The Committ.‘ee on Government Assurances for the year 1997-98 consisting 
of nine members was nominated by the Speaker, Haryana Vidhan Sabha on 1st April, 
1997 vide- notification No. CB/A-1/97-98/118, dated आए Aprii, 1997, 

2. _ साले Krishan Lal, M.L.A. was appointed as Chairman of the Committee. 

3. Sarvsbri Bhim Sain Mefita and Balwant Singh Maina was also nominated to 
serve on the Committee 25 special invitee on 254-1997 and notified vide this Secre- 
tariat No. CB/A-1/97-98/122 dated 25th April, 1997 

4, The names एव the Members of the Committee and number of meetings at- 
tenided by each of the out of the total number of 61 meetings held during the period 
under review are given below :- 

St.*  Name of Member - - ‘ Number of 
No. ; meetings 

' attended 

1. आप Krishan Lal . B 60 

2. Shri Somvu‘n_: Singh . N | L 48 

3. Shri Sat Pal Sangwan 34 

4. Sti Relu Ram ं _ ] 24 

5 Shri Chander Bhatia ‘ | - 57 

6. Shri Ramesh Kasbyap 56 

7. Shri Ram Phal Kundu 60 

8. Shrimati Kartar Devi 46 

9. Shri Kailash Chander Sharma 43 

Special Invitee 

1. Shri Balwant Singh Maina 56 

*2. Shri Bhim Sain Mehta 18 

* Shri Bhim Sain Mehta, ML A. who was nominated as special Invitee 1o serve 

on the Committee on Government Assurances resigned from the Committee 

wee.f. 4th September, 1997 on his appointment as a Minister of State, Haryana. A
N
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Meetings held and Business transacted 

The details showing the dates of meetings, the number of members present 

and the business transacled at each meetings are given below:— 

Sr. Date of Meeting Number of Business transacted 

No. members 

including 

special 

invitee 

present 

1 2 3 4 

1. 1lth April, 1997 -6 Deputy Secretary, Haryana Vighan Sabha 
explained the scope & functions of the 
Committee to the members on behalf of 
the Secretary, Haryana Vidhan Sabha. 

2. 17th April, 1997 6 Scrutiny of the replies received from the 
Education Department in respect of 
implementation of the outstanding 
assurances contained in its 28th Report. 

™+ 3. 22nd Apiil, 1997 8 The Committee discussed the matters of 

~ ) common interest with its counter-parts of 
the Andhra Pradesh Legislative Assembly. 

4. 29t April, 1997 11 Scrutiny of the replies received from the 
Revenue Department in respect of 

implementation of the ocutstanding 

assurances of the 28th Report, 

ये. 5th May, 1997 8 Scrutiny of the replies received from the 
Irrigation & Power Department in respect 

of implementation of the outstanding 

Assurances contained in its 28th Report. 

3, 13th May, 1997 10 (i) Consideration of the communication 

received from the Secretary, Madhya 
Pradesh Vidhan Sabha Secretariat. 

(i) Oral examination of the 
represcenialives of the Revenue 

Department in respect of outstanding 
Assurances No. 37 to 52 of 28th 
Report. 

2. 20th May, 1997 11 Scrutiny of फिट replies received from the 
Power Department in respect of 
implementation of the outstanding 
assurances contained in its 28th Report. 

~t
/
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10: 

12. 

13. 

14. 

15. 

16. 9th July.. 1997 9 

2 

27th May, 1997 9 

3rd June, 1997 16 

4th June, 1997 8 
{Shimla) 

. 5th June, 1997 8 
{Shimla) 

12th June, 1997 ) 11 

17th June, 1997 10 

24th June, 1997 9 

15t July, 1997 9 

(i) The Committee decided to hold its 

meetings at Shimla on 4th & 5th June, 
1997. - 

Scrutiny of the replies received from the 
various Govt. Departments in respect of the 
implementation of the outstanding 
assurances as contained in its 28th Report. 

Scrutiny of the replies received from the 
various Govt. Departments in respect of the 

implementation of the outstanding 
assurances as contained in the 28th Report. 

Scrutiny of the statement of the Assurunce 

given by the Ministers on the floor of the 
House during फट session held in the month 

of November, 1996. 

Scrutiny of the statement of Assurance 

given by the Ministers on the floor of the 

House during the session held in the month 
of November, 1996. 

Scrutiny of the statement of Assurance 

given by the Ministers on the floor of the 
House during the session held in the month 

of November, 1996, 

Scrutiny of the replies received from the 
Forest Department in respect of 
implementation of the outstanding 
assurances as contained in the 28th Report. 

Scrutiny of the replies received from the 
Eunvironment Department in respect of 

implementation of the outstanding 

assurances of 28th Report. 

Orally examined the representatives of the 

Environment Department थी respect of the 

implementation of the outstanding 
assurances of 28th Report. 

Scrutiny of the replies received from the 
Environment Department in respect of 

implementation of the outstanding 
assurances of 28th Report. 

s 

s
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1 2 4 

17. 14th July, 1997 
b 

18. 28th July, 1997 

19. 5th August, 1997 

R 20. 13th August, 1997 

21, 19th August, 1997 

22, 26th August, 1997 

23. 2nd September, 1997 

24. 10th September, 1997 

11 

10 

11 

e 

Scrutiny of the replies received from the 
Environment Departmerit in respect of 
implementation of the outstanding 
assurances of 28th Report. 

(i) Consideration of communications 

received from the member Sccretary 

of Haryana State Pollution Control 
Board. 

ही) Scrutiny of the statement of 
assurances given by the Ministers on 

the floor of the House during the 

session held in घाट month of 
November, 1996, 

Scrutiny of the statement of assurances 

given by the Ministers on the floor of the 
House during the session held in the month 

of November, 1996, 

Scrutiny of the replies received from the 

Technical Education and PW.D. (B&R) in 
respect of the implementation of the 
outstanding assurances as contained in its 

28th Report. -~ 

Scrutiny एव the replies received from 

various Government. Department in respect 
of implementation of the outstanding 
assurances as contained in its 28th Report. 

Scrutiny of the replies received from the. 
Sports and Youth Welfare Department in 
respect of implementation of the 

_outstanding assurances as contained in its 
28th Report. 

Scrutiny of the replies reccived from the 
Revenue Departmient in respect of 

implementation of the outstanding 

assurances as contained in its 28th Report. 

Consideration of communication received 

from the Finaoncial Commissioner & 

Secretary to Goverument, Haryana Public 

Health Department in regard to showing 

his irability (0 attend the meeting of the 

Commitiee.
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25. 

26. 

27. 

28. 

29, 

30. 

K1 

32 

33. 

34. 

15th September, 1997 

16th September, 1997 
{New Dclhi) 

17th न tember, 1997 
(New Delbi) 

24th September, 1997 

30th September, 1997 

1st October, 1997 

7th October, 1997 

14th October, 1997 

21st October, 1997 

28th October, 1997 

Scrutiny of the replies received from the 
Agriculture Department in respect of the 
implementation of the outstanding 
assurances as contained in its 28th Report. 

Scrutiny of the replies received from पाए 
Revenue Department in respect of the 
implementation of oulstanding assurances 
of 28th Report of the Committes. 

Scrutiny of the outstanding assurances 
relating to the Agriculture Department of 

28th Report. 

Orally examined the representatives of the 

Enviromnent Department in respect of the 
outstanding assurances of the 28th Report 
of the Committee. 

Scrutiny of the culstanding assurances of 

28th Report relating to the PW.D. (Public 

Health). 

Orally examined the representatives of the 

Public Health Department in respect of 

implemeuntation of the outstanding 
Assurances of the 28th Report of the 
Commitiee. ' 

Scrutiny of the replies recetved from the 
Public Health Department in respect of 

implementation 6f the outstanding 
assurances of the 28th Report. 

Orally examined the representatives of the 
Agriculture Department in respect एव 

implementation of the outstanding 

assurances of the 28th Report. 

Scrutiny of the replies received trom the 

Public Health Department inrespect of the 

implementation of the vutstanding 

assurances of the 28th Report. 

Orally examined the representatives of the 
Power Department in respect of 
implementation of the outstanding 
assurances of the 28th Report. 

-
y
,
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35. 3rd Nov-ember,- 1 997 . .x 

36. 4th .N'uvembe.r, 1997 

37. 

38, 

39. 

40, 

41. 

42. 

(Panipat) 

5th N.ovember, 1997 
(Faridabad) 

6th November, 1907 
(Gurgaon) 

12th November, 1997 

18th November, 1997 

25th November, 1997 

2nd December, 1997 

9. 

6 

i 9‘-"- 

Scrutiny of the replies received from the 
-. Public Healh Department in respect एव the 

. implementation of the outstanding 

+assurances of the 28th Report. 

(i) Informal discussion in respect of the 

spot inspection of various industries - 
to control the pollution. 

~(ii} On the spot inspection of Modermn 
Dairy, Karnal, National Dairy 

Research Institute, Karnal, Mfs. 
Liberty Leathers, Kamal, M/s. Dhillon 
Cool Drinks & Breweries Lid 
Thermal Power Plant, Panipat 
National Fertilizer, Panipat and M/s 
Nestle India Lid 

On the spot inspection of Bata India Lid., 
Fardibad, Thermal Power Station, 

Faridabad, S.P.L. Industries Lid., 
Faridabad, K.K.Kohli & Brothers, 

Faridabad, Escort Tractors Lid., Faridabad 

and Escort Yamma Motor Div. Faridabad. 

On the sport inspection of Maruti Udyog 
Ltd., Gurgaon, Hero Honda Motors, 
Gurgaon. 

Scrutiny of the replies received from- the 
Transport Department in respect of the 
outstanding assurances of the 28th Report. 

Scrutiny of the replies received from the 
Agriculture Department in respect of, 

implementation of the outstanding 

" assurances एव the 28th Report. 

Scrutiny of the replies received from the 
Irrigation & Power Department in respect - 
of the outstanding assurances of the 28th 

Report of the Committee 

Scrutiny of the replies received from the 
various Government. Departments in 
respect of the outstanding assurances of the 

28th Report of the Committee.
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43. 

45. 

47. 

49, 

50. 

5L 

52. 

9th December, 1997 

1_6111 December, 1997 

230 December, 1997 

3-flth De-ce"mber, 1997 . 

6th January, 1998 

14th January, 1998 

29th January, 1998 

4th February, 1998 

18t February, 1998 

24th February, 1998 - 

Scrutiny of the replies received from the 

Revenue Department in respect (व the 
implementation of the outstanding 
assurances given by the Minister on the 

floor of the House during the month of 
November, 1996 and thé 280 Réport of the 
Committee. 

Scrutiny of the replies received trom the 
Industries Department in respect of the 

" outstanding assurances of the 28th Report. 

Scrutiny of the replies received from the 

Irrigation & Power Department in respect 
of the outstanding assurances of the 28th 

Report of the Committee. 

" Scrutiny of the replies received from the 
various Governments Department in 

respect of of the implementation of the 
outstanding assurances of the 28th Report 
of the Committce., 

Scrutiny of the replies received frem the 
various Government Departments in 
respect of the implementation of the 
outstanding assurances of the 28th Report 
of the Committee. 

Finalisation of the 2&th Report for the year 

1997-08, 

Scrutiny of the replies received from the 
Local Govermment & Agriculture 
Department छा respect of the outstanding 
assurances’ of the 2&th Report of the 
Commitiee. 

Scrutiny of the replies received from the 
Industries Department in respect of the 
implementation of the outstanding 
assurances of 29th Report. 

Scrutiny of the Statement given by the 

Ministers on the floor of फिट House during 
the Session held in the month of Marci- 

July, 1997, 

Scrutiny of the Statement given by the 
Ministers on the {loor of the House during 

T
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1 2 - 3 L S R 4. 

' . the Session held in the months of March- 
o s _‘_—! Jllly, 1907 ’ b 

53. 5th Marth, 1998 © 8 Scrutiny of the Statément of assurances 
. given by the Ministers on the floor of the 

4 .. House during the Session heid in the 

months of March-July, 1997, 
54. 1lth March, 1998 . 10, ' sDo, - 

55. " 170 March, 1998 7 “Do.¥ .. 

56. 23rd March, 1998 9 C Do, e T e 
57. 24th March, .1998 9 Discussed the matters,of common inte_rjest 

'(Jaipur). relating to the functiort.of the sister Com- 
v mittee with the officers of Rajasthan Leg- 

_, 7t i vislative Assemblye न न + 0 o 
58. 26th March, 1998 9 Scrutiny of फिट Statement हा assurances 
v {lodhpur) | given by.the-Ministers on the floor of the 

House during the-Session held ता the 
: _ months of March-July, 1997. 

59. 27th March, 1998 8 Do. . . ' 
(Jaislmer) . ) 

60. 29th March, 1998 8 * Do, 
(Udaipur) - 

61. 30th March, 1998 - 9 190: ) 

Presentation of the Report e 

The Committee presented its 29th Report for the yeir 1997-98 t6 the House 
on 22nd January, 1998 

Meetings held at places other than Chandigarh 
[ 

The Commitice beld its meetings outside Chandigarh as per detailed given 
below: =" - पा सु दान न न 

* 1... सादा e 4th and 5th -June, 1997 - 
* 2... Delw " हा? ता and 17th September, 1997 . . 

3.* Panipats हा o 4th November, 1997... 
4" Faridabad * " 5th November,.1997-, 
5. QGurgaon 6th November, 1997 
6. Jdipur , सयतारतघाट पे 998' .+ 
7. Jodhpur ' ¢ 7 Y26i Marchi:1998 - - 
है. Jaislmer 27th:March; 1998 

L9 Udaipur 0 ना पे छुपी March;: 1998 .- 10, NewDelni'™ == 

L 30th"Novernber, /1998 =
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COMMITTEE ON SUBORDINATE LEGISLATION 

The Committee, consisting of eight Members of the Haryana Vidban Sabha 

{including the Advocate General) and a Special Invitee was nominated by the Hon'ble 

Speaker on the Ist April, 1997 and was notfied in the official gazette vide notifica- 

tion No. HVS-LA(Sub-Leg.)-1/97-98/113, dated the 2nd April, 1997 

Shri Jagbir Singh Malik wis appointed as the Chairman of the Commitlce by 

the Speaker. 

_ The Committee held 59 meetings during the period under rcvi'e_w. 

The names of Members and number of फिट meetings attended by the each of 

them are shown in the following table:— 

Sr. Name of Member Number of 

No. meetings 
: attended - 

*1."  Shri Jagbir Singh Malik ' "था 

*2.  Shri Bijender Singh Kadyan 42 

**33.  Shri Khurshid Ahmed ! 4(} 

4.  Shri Jagdish Nayar . 2 

5. Sbri Jaswinder Singh 29 
6.  Shri Nafe Singh Rathee ही 30 

7 Shri Chander Mohan 1 

8.  Shri Suraj Mal - - - 58 

9 Advocate General Nil 

Special lm'_‘-itee 

1.  Shri Balbir Singh 44 

के Shri Jaghir Singh Malik, M L A., resigned from the Cludirmanship and the. 

membership of the Committee with effect from 4th Septembier, 1997 und in his 

place Shri Bijender Singh Kadyan, M.LA., a member of the, Commiltee was 
nominated as Chairmman of the Cowmittee by the Speaker with effect पा the 

8th September, 1997 vide norification No. HVS-LA(Sub-Leg. )-1/97-98/144 
dated the 8th September, 1997, 

& Shri Khmrshid Alumed, M.LA., was nominated by the Speaker as Special Invitee 

of the Committee w.e.f 25th April, 1997 vide notification No. HVS-LA(Sub- 
Leg.)-1-97-98/123, dated the 25th April; 1997 and was also nominated by the 
Hon'ble Speaker as a member of the Conmittee wee.f, सा September, 1997 

vide notification No. HVS-LA(Sub-Leg.)-1/97-98/144, dated the Sth Septem- 
ber, 1997. 

A
N
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Meetings held and Business Transacted 

The dates of the meetings, the number of Members and the Business trans- 
acted at each meeting are given below:— 

Sr. Date of Meeting Number of ' " Business transacted ' 

No. g Members 
present . . 

1 2 T 2 3 A 

1. 10th April, 1997 3 (i) Welcome address by the Under 
Secretary, Haryana Vidhan Sabha. 

, {ii) Discussion on the Scope and functions 

! i - of the Committee. - 

2. 22nd April, 1997 6 () Papers placed before the Committee. 

(ii) Oral examination of the Representa- 
‘ tives of the Revenue Department in 

respect of Selection of Rules of their 
Department. 

(iii) . Attendance of Legal Remembrancer 

in the meetings. 

~ 

3. 28th April, 1997 _ 3 Scrutiny ए the Haryana Kisan Pass Book. 

. Rules, 1996 framed under the Haryana 

. = Kisan Pass Book Act, 1994, 

4. 5th May, 1997 \ 5 (i) Papers placed before the Committee. 

(1) Discussion of Rules for Sale of 
Surplus Rural Properties. 

5. 13th May, 1997 5, (i) Papers placed before the Committee. 

(ii) Scrutiity of the Punjab Stamp Refund, 
Renewal and Disposal of Rules, 1934. 
framed under the Indian Stamp Act, 
1899. 

6. .20th May, 1997 3 (i) Papers placed before the Committee. 

(ii) Postponment of oral examination of 

the representatives of the Revenue De- 
partment in respect एव the Punjab 
Stamp Refund, Renewal and Disposal 

Rules, 1934 framed under the Indian 

Stamp Act, 1899. 

7. 28&b May, 1997 - : 5 Scrutiny of the Haryana Ceiling on Land 

Holdings Rules, 1973 framed vnder the
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4 

10. 

11, 

12, 

13, 

14. 

15. 

16. 

17. 

18. 

3rd June, 1997 

11th Jupe, 1997 

17¢h June, 1997 

24th June, 1997 

15 July, 1997 
{Shimla) 

2nd July, 1997 
(Shimla) 

10th July, 1997 

15th July, 1997 

5th August, 1997 

13th August, 1997 

20th August. 1997 

- 

=8
 

Haryana Ceiling on Land Holdings Act, 

1972. 

‘Meeting adjourned for want of quorum. 

(1) Papers'placed before फिट Committee. 

हि Scrutiny of the Haryana Utilisation of 
Surplus and other arcas Scheme, 1976 
framed under the Haryana Ceiling o’ 
Land Holdings Act, 1972, 

(1) Papers placed before the Committee. 

(i) Resumption of scrutiny of the 

Haryana Utilisation of Surplus and 
other areas Scheme, 1976 framed un- 
der the Haryana Ceiling on Land 
Holdings Act, 1972. 

Meeting adjourned for want of quorum. 

(i) Papers placed before the Commitice. 

{ii) Pérusal of Gujarut Land Revenue 
{Amendment) Rules, 1997 framed 

under the Bombay Land Revenue 

Code, 1879, 

Scrutiny of Haryana Kisan Pass Book 

Rules, 1996 framed under Haryana Kisin 

Pass Book Act, 1994, 

R'esumption of scrutiny of Haryana Kisan 

Pass Book Rules, 1996 framed under 
Haryana Kisan Pass Book Act, 1994, 

(i} Resumption of scrutiny of the 

Haryana Kisan Pass Book Rules, 1996 

framed under Haryapa Kisan Pass 

Book Act, 1994, 

(ii) Papers placed before the Committee. 

Papers placed before the Committee. 

Papers placed before the Committee, 

(i} Papers placed before the Commitee, 

(ii) Oral examination of the representi- 

tives of the Revenue Department in 

respect of the Punjab Stamp Refund. 
Renewal and Disposal Rules, 1934
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4 1 2 3 

19. 27th August, 1997 5 

20. उप September, 1997 5 

21. 10t September, 1997 5 

22. 17th September, 1997 5 

23. 26th Scptember, 1997 4 

24. 3rd October, 1997 4 

25, 10th Qclober, 1997 6 

framed under the Punjub Stamp Act, 
1899, ‘ 

(i) Scrutiny of the Haryana Relief of 
Agricultural Indebtedness Rules, 1989 
framed under the Haryana 
Agricultural Indebtedness Act, 1980, 

(ii) Papers placed before the Commuittes. 

(i) Papers placed before the Commitice. 

() Oral examination =~ of ~ the 
Representatives of Agriculture 

Department in respect of non supply 
of reply with regarding to the progress 

report of the 25th Report of the 
Committee, 

(iii) Oral  examination of the 
Representatives of the Town and 
Country Planning Department in 
respect of implementation of 
recommendations/observations of the 

Committee as contained in its 26th 
Report. 

(t) Papers placed before the Commitiec. 

(ii). -Scrutiny of Haryana Kisan Pass Book 
Rules, 1986 framed under the Haryana 

Kisan Pass Book Act, 1994, 

Resumption of scrutiny of Haryana Kisan 

Pass Bock Rules, 1996 framed under the 
Haryana Kisan Pass Book Act, 1994. 

Resumption of scrutiny of the Haryana 

Kisan Pass Book Rules, 1996 framed under 
the Haryana Kisan Pass Book Act, 1994, 

(i) Papers placed before the Committee, 

(i) Resumption of scrutiny of the 

Haryana Kisan Pass Book Rules, 1996 

framed under the Haryana Kisan Pass 
Book Act, 1994, 

(i} Papers placed before the Committee. 

(ii) Resumption of scrutiny of the 

Haryana Kisan Pass Book Rules, 1996 

framed under the Haryana Kisan Pass 
Book Act, 1994,



छिपी 

4 

26. 

27 

28. 

29. 

30. 

31. 

32. 

2 S 1 2 गे . S 

15th 0002, 1997 6 

22nd Qctober, 1997 5 

28th October, 1997 4 

4th November, 1997 6 

11th November, 1997 5 

{Jaipur) 

12th November, 1997 5 
(Jaipur) . 

18th November, 1997 6 

. उठाए November, 1997 4 

Resumption of scrotiny of the Haryana 

Kisan Pass Book Rules, 1996 framed under 
the Haryana Kisan Pass Book Act, 1994, 

Passing of Condolence Resolution on the 
sad demise of Shri Hardwari Lal, Ex- 
Minister, Haryana. 

(i) Papers placed before the Committee, 

(i) Resumption of scrutiny of the 

Haryana Kisan Pass Book Rules, 1996 
framed under the Haryana Kisan Pass 
Book Act, 1994. 

Resumption of scratiny of the Haryana 

Kisan Pass Book Rules, 1996 framed under 

the Haryana Kisan Pass Book Act, 1994, 

(i) Papers placed betore the Commiittes. 

(ii) Scrutiny of the Punjab Police Rules, 

1934 issued by and with the avthority 
of the Provincial Government under 
Sections 7 and 12 of Act ४ of 1861. 

Resumption of scrutiny एवं the Punjab 
Police Rules, 1934 issued by and with the 
authority of the Provinicial Government 
under Sections 7 and 12 एव Act V. of 1861 

Discussion with the sister Commiltee of 
Bibar Legislative Assembly on the matters 
of common interests. 

(i) Papers placed betore the Commiites. 

(ii) Oral examination of  the 

representatives of Environment 

Department in  respect  of- 

implementation of recommendations/ 
observations of the Commiltece us 

contained in its 22nd Report. 

(i) The Committee decided to undertake 
an on-the-spot study tour from 9th to 

13th December, 1997 of various 

industrial units in the Huryuna State. 

R
N
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34. 

35.. 

36, 

37. 

38. 18th December, 1997 

.20d December, 1997 ‘ 

Oth December, 1997 

16th December, 1997 

(Kamal and Panipat) 

1 

17th December, 1997 
(Samatkha, Sonipat, Kundli, 
Faridabad and Ballabhgarh) 

* {(Gurgaon, Bhadurgarh 

39. 

40, 

41. 

42, 

and Bhiwani) 

23rd December, 1997 

30th December,. 1997 

+ 

6th January, 1997 _. . | 

_ [का January, 1997 

E] 

6" 

6 

6 

6 

5 

(i) Papers placed before the Committee. 

(i}) Welcome Address and discussion with 

“the sister Committec of Tamil Nadu 
Legislative Assembly on the matters 
of common interests. 

The Committee decided 10 postpone its tour 
already fixed from 9th to 11th December, 

1997 and further decided to undertake the 

said tour from का to 18th December, 
1997, . 

The Commitiee visited the various 

industrial uvnits of Karnal and Panipat 

Districts. 

The Commitiee visited the various 

industrial units of Samalkha, Sonipat, 
Kundli, Faridabad and Ballabhgarh. 

The Committee visited the various 

industrial units of Gurgaon, Bahadurgarh 

and Bhiwani Districts, 

(i) Papers placed before the Committee. 

(ii) Resumption of scrutiny of the Punjab 

Police Rules, 1934 issued by and with 
the Authority of the previncial 

, Government under Sections 7 and 12 

of Act ४ of 1861, 

(1) Papers placed before the Committee. 

(i1} Resumption of scrutiny of Punjab 

Police Rules, 1934 issued by and with 

the Authority of the Provincial 
Government under Sections 7 and 12 

of Act V of 1861. 

Resumption of scrutiny of the Punjab 

Palice Rules, 1934 issued by and with the 

Authority of the Provincial Government 

under Sections 7 and 12 of Act V of 1861 

(i} Oral examination of the representa- 

tives of Agriculture Department in 
respect of non-implementation of rec-
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43, 150 Javuary, 1998 4 ° 

ommendationsfobservations of the 

Committee as contuined in 19th Re- 
port एव the Commitlee. 

(ii) Oral ‘examination of the 
representatives of the Agriculture 

Department  in 

implementation of _rccumm_cn.d_.-zl'iun\.'! 

observations as conlained था its 25th 

Report of the Commiittee, 

(i) Oral  examination of  the 
representatives of the Town and 
Country Planning Depgrument in 

respect of implementatioh of 
recommendationsfobservations as 
contained in 26th Report of the 
Committee. ' 

(iv) Oral  examination of  the 
representatives ol the Transport 
Department  in 
implementation of recommendations/ 
observations ‘as contained in 270 
Report of the Committee. 

(v) Oral examination of the 

representatives  of  Housing 
Department  in  respect  of 

implementation of reconunendations/ 
observations as contained in 28th 
Report of the Committee. 

(vi) Oral  examination ol  the 
representatives of Social Welfare 

Department  in 
implementation of recommend:itivns/ 

obscrvations as contained in 28th 

Repori of the Commillee. 

. {vii) Confimnation of Pmcecd:ing._-.\‘. 

(सा) Papers placed before the Commitle. 

(i) Papers placed before the (_"mm_n_i tee, 

(ii) Oral 

representatives of पाए Revenue 

respect  of 

respect ol 

respect of 

cxamination of the 

ol 

J
‘
!
 

\
'
.
.
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44. 28th January, 1998 

(i) 

(tv) 

) 

(ii) 

Department, Haryana, with regard to 

the gbservations/recommendations of 

the Committce on Subordinate 

Legislation in respect of the Punjab 
Stamp Refund, Renewal and Disposal 
Rules, 1934, framed under the Indian 

Stamp Act, 1899, 

Oral  examimation of the 
representatives of the Revenue 
Department, Haryana in respéct of 
observations/recommendations of the 

Commitiee with regard to the Haryana 
Ceiling on Land Holdings Rules, 1973 
and the Haryana Utilisation of Surplus 
and other Areas Scheme, 1976 framed 
under the Haryana Ceiling on Land 
Holdings Act, 1972. 

Oral  examination of ~ the 

representatives of the Revenuc 
Department, in respect of 
observations/recommendations of the 

Committee with regard to the Haryana 
Kisan Pass Book Ruies, 1996 framed 

under the Haryana Kisan Pass Book 

Act, 1994, 

The Committee drafted and finalised 
its 29th Report for the year 1997-98, 

Resumption of .scrutiny of Punjab 
Police Rules, 1934 issued by and with 
the authority of the Provincial 

Government under sections 7 and 12° 
of ActV of 1861. 

The Committee decided to undertake 
the study tour to the States of Tamit 

Nadu, West Bengal and the Union 

Territory of Andeman & Nicobar 

Islands w.e.f. 18th February, 1998 to 

1st March, 1998 and ulso decided to 

hold its own meeting at Madras 
{Chennai) on 22-2-1998.
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45. 

46, 

47. 

48, 

49. 

50. 

51. 

52, 

उठ, 

3rd February, 1998 

10th February, 1998 
{New Delhi) 

18th February, 1998 
{(New Delhi) 

20th February, 1998 
(Madras) ) 

22nd Febuary, 1998 
(Madras}) 

24th February, 1998 

(Port Blair) 

27th February, 1998 

(Calcutta) 

15 March, 1998 
(Delhi) 

5th March, 1998 

(tii} The Commirtee decided o hold s 

own meeting at Haryina Bhawan, 

New Delhion 10-2-1998 at 2.30 PM. 

Resomption of scrutiny of the Punjab 
Police Rules, 1934 issucd by and with the 
authority of the Provincial Governimem 

under Sections 7 and 12 of ActV ol 1861, 

Resumption of scrutiny of the Punjub 
Police Rules. 1934 issucd by and with the 
authority of the Provincial Government 
under Sections 7 and 12 of Act V ol J861. 

Framing of guestionnaire for discussion 
with the sister Committees एव पा! Nadu. 
West Bengal and Uniton Tecritory of 
Andeman & Nicobar Islands. 

Discussion with Secretary. Tamil Nadu 
Legislative Assembly regarding matters of 

commaon interest. 

The Committee reviewed the procecdings 

of the meeting held with the Secretary, 
Tamil Nadu Legislative Assembly. 

Discussion with Sccretary. Municipal 
Corporation, Port Bluir reparding matters 

of common interest. 

Discussion with the Speuker West Benpal 
Legislative Assembly regarding matters एवं 

comon interest, 

The Committee reviewed the discussion 

held at Port Blair and Calcuita with the 
Secretary, Municipal Corporation, Pont 

Blair and Spenker, West Bengal Legislative 

Assembly (जा 24th and 27th Fehruary, 1995, 

Resumption of scrutiny of the Punjub 

Police Rules. 1934 issucd by amd with the 

authority of the Provincial Government 
under Sectivns 7 and 12 of Act V of 1861, 

P
R
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- 

अप, 18th March. 1998 * 
p (Delhi) _. 

- 56. 19th March, 1998 
; (Delhi 

~ 1) 

57. 245th March, 1998 

{Shimla) 

58, 26th Miuwech, 1998 b 

& (Shimla) 

~ 

59, 3lst March, 1998 

Lh
 

(i) Papers placed before the Commitice. 

(i) Resumption of scrutiny of the Punjab™ 
Police Rules. 1934 issued by and with 

‘thé ‘authority of the Provincial 
Government ynder Sections 7 and 12 
of Act V of 1861. - 

(iti) The Commitiee decided tohold its 
next meetings दो Haryana Bhawan 
New Delhi on 18th &.19th March 
1998 G 

Resumption of scrutiny of the Punjab 

Police Rules, 1934, issued by and with the 
authority of the Provincial. (Giovernment 

under Sectinns 7 and 12.0 Act V of 1801. 

(i} Resumption of scrutiny of पट Punjab 
Police Rules, 1934, issued by and with. 
the authority of the Provincial 

* Government gnder Sections 7 and 12 
of ActV of 1861 

(ii} The Committee decided to hold कद 
next meetings on 25th & 26th March 
1998 at Shimla. .+ i e - 

(i) Resumption of scrutiny of the Punjab 

Police Rules, 1934, issued by and with 
the authority of the Provincial 

Government under Sections 7 and 12 

of Act V of 1861. 

(i) Confirmation of Proceedings. 

Resumption of scrutiny of the Puujab 

Police Rules, 1934, issued by and with the. 

authority of the Provincial Government 

under Sections 7 and 12 of Act V of 1861. 

Resumption of scratiny’ of the Punjab 
Police Rules, 1934, issued by and with the 

authority of the Provincial Government 

under Sections 7 and 12 of Act V of 1861,
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Meetings-at places other than Chandigarh 

The Committee undettaok an official study tour to the States of Tamil Niadu 

Wesi Bengal and the Union Territory of Andeman & Nicobar Islands from 18th Feb- 

ruary, 1998 10 1s¢ March, 1998 with a view to have discussions on the matters of the 

Common interests and beld 6 meetings at different places t.e. Huryana Bhawan, New 

Delhi, Chennai, Port Blair and Caicutta. Besides this the Committee also held its 

meetings on the following dates and places:— 

1. 1-7-97 KL Shimia 

2. 2797 Do. 
3. , नाना . Jaipur 

4, 121197 Jaipur 
5. 16-12-97 Panipat 

6. 17-12-97 _ Sonipat/Faridabad . 

7., 181297 : Gurgaon/Bhiwani 
. है... 10-2-98 : Haryana Bhawan, New Delhi 

T 9. <19-3-98 Haryana Bhawan, New Delhi 

10. 25-3.98 Shimla o 
_ 11... 26398 o - Shimla | 

Report Presented = 

The Committee preseuted to the House its 29th Report for the year 1997-98 
on the 22nd Janoary, 1998 

I ० 

Proceedings 

A record of the proceedings of the Committee has been kept in the Haryana 

Vidhan Sabha Secretariat. 
w'

i.
&
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(i) The Committée also drafted und 

finalised the second preliminary report 

with regard to the question of alleged 

breach of Privileges given notice of 

by Shri Jagan Nath, Minister, aguinst 

the Correspondent, Editors, Publishers 

and Printers of the Indian Express for 

publishing the statement of Shri 

Bhajan Lal, Ex-M.L.A. (Now M.P) 

containing derogatory remarks which 

cast serious aspersiouns’ on the 

impartiality character and conduct of 

the Chair in discharging of his 

Parliamentary duties’ on the floor of 

the house as this act bas lowered घाट, 

prestige and dignity of the Chair in 

the eyes of the Public का the issue of 

Indian Express dated 22-11-96. 

_ The Committee authorised the Chatrman to sign and present these. prelimi- 

nary reports 10 the House. 

Troceedings 

A record of proceedings of the meeting of the Committee hias been keptin the 

Haryana Vidhan Sabha Secretariat. 

.r
'}
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Meetings held and Business transacted 

St. "Date of Meeting Number of Business transacted 
No. Members 

present 

1 2 3 4 

1. 6-5-97 7 (1) Under Secretary explained the scope 

: _and functions of the Committee to the 

Members 

- (ii) The Committee decided to summon 
Shri Jagan Nath, Minister on 21st 
May, 1997 for Orul Examination in 
regard to the question of alleged 
breach of Privilege against Sh. Bhajan 
Lal, Ex-M.L.A. (Now M.P) . 

2, 21-597 2 Meeting adjourned for want of quorum. 

3. 10-6-97 2 Meeting adjourned for want of quorum, 

4. 22-7-97 3 Meeting adjoumed for want of quorum. 

5. 12-8-097 1 Meeting adjourned for want of quorum. 

6. 17-9-97 4 Meeting adjourned for want of guorum. 

7. 8-10-97 2 Meeting adjourned for want of quorum. 

8 21-10-97 1 Meeting adjourned for want of quorum. 

9. 9-12-97 2 Meeting adjourned for want of quorim, 

10. 13-1-98 5 (i) The Committee drafted and finalised 
the 2ud preliminary report with regard 
to the question of alleged breach of 

Privileges given notice of by Shri 

Jagan Nath, Minister, against Shri 
Bhajan Lal, Ex-M.L.A., (Now M.P,) 
whbo made a press stutement in the 

press lobby/Iounge in the Vidhan 
Sabba casting serious reflection on the 

conduct and impartiality of the 

Chair i.c. Hon'ble Speaker Proof. 
Chhattar Singh Chauban and using 

very derogatory remarks against him 

wilfully and deliberately with a 

malicious motive पा order to lower 

down the dignity of the Chair as 

published in the Indian Express on 
22-11-96.



74 

The Committee held a total number of 10 meetings during the period under 

review. The names of the members and the number of meetings attended by each of 

them are shown in the following table :— 

St. No. Name of Members Nuinber of 
Meetings 

Attended 

1. Shri Narpender Singh, M. L. A, ' 4 

2. Shri Dhir Pal Singh, M. L. A. 5 

3. Shri Dharambir Gauba, M. L. A. : 3 

4.  Shri Anil Vij, M. L. A, 6 

5. Shri Azad Mohd., M. L. A. - 

6.  Shri Anand Kumar, M. L. A. - 

« 7. Shri Sat Pal Sangwan, M. L. A, | 2 

8. . Shri Khurshid Ahamad, M. L. A._ 5 

9.  Shri Bhim Sain Mehta, M. L. A. (State Minister) 3 

10.  Shri Nirmal Singh, M. L. A. - 

Question of Privileges Pending 

1. Question of alleged breach of Privileges given notice of By Shni Jagan 
Nath, Minister, against Shri Bhajan Lal Ex-M.L.A. (Now M.I), who 
made a press statement in the press lobby/lounge in the Vidhan Sabha 

Casting Scrious reflection on the conduct and impartiality of the Chair 
i.e. Hon'ble Speaker Prof. Chhattar Singh Chauhan and using very 
derogato'ry remarks against him wilfully and deliberately with a 

malicious motive in order 10 lower down चाह dignity of फिट Chair as 

published in the Indian Express on 22-11-96. 

Question of alleged breach of Privileges given notice of By Shri Jagan 
Nath, Minister, against the Correspoudent, Editors, Publishers and 
Printers of the Indian Express for publishing the statement of Shri 
Bhajan Lal, Ex-M.L.A. (Now M.P.) containing derogatory remarks 
which cast serious aspersions on the impartiality cbaracter and conduct 

of the Chair in discharge of his Pathamentary duties on the floor of पट, 

house as this act has lowered the prestige and dignity of the Chair in 

the eyes of the Public in the issue of Indian Express dated 22-11-96
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पद कसर न पट पन्ना, A 

COMMITTEE-OF PRIVILEGES+: 

The Committee of Privileges consisting of ten members’ was nominated hy 

the Hon'hle Speaker on 3rd December, 1996 e पे हा 

under :— A 

I Shri Jaswant Singh (Namauvand), M. L. A e """*"._'(',‘hain'nun 

2. Shri Dhir Pl Singh, M. 1... 2. है ही. "Momber 

3. Shri Dharambir, M. L. A. S “*Member 

4. Shei Anit Vij, M. L. A. हि etoe o Memher 

5. Shri Attar Singh Saini, M. 1... है... (State पाला  Member 

6 Shri Dharamvit Yadav, M.'L. A. (Ministér} = - " - Member 

7. Smt. Krishana Gahlawat, M. L. A. (506 Minister) * ‘Member 

% Shri Narpender Singh, M. L. है. " - -+ Member 

Y,  Shri Azad Mohd.. M. L. है. - न - i %7 Member 

(0.  Shri Krishan Pal Gurjar, M. L. A. (Minister) T .. . Member . 

The Committce held a tolal number of 6 meetings during, the peried under 

review. Thereatter Hou'ble Speaker has renominated the Privilege Committee on the 

25th April. 1997 - ) e 

Shri Narpender.Singh, M.L.A. was appointed by the Speaker as Chairman of 

the Committee. The names-of the Members एव the Committee are as under :— 

. Shri Narpender Singb, M. L. A. A २ दी Chairman 

2. Shri Dhir Pal Singh, M. L. A, 7 Member 
'3 ) Shri Dharunbir Gauba, MUL. है...” ’ "":Memhe‘”r 

4; - Shri Anil:Vij, M: L. A . हर . . _ Member 

f s, आप Azad Mohd.. M. L. है... “ * Member 

6.  Shri Anand Kumar, M. LA . . ' :‘Memher 

7., Sbei"Sat Pal Sangwa, M. T.. A. N Member 

है... याद Khurshid Ahamad, 10. 1.. कौ... . . Member 

9. Shri Bhim Sain Mehta, M. L. A. (Stute Minister) Member 

10, Sbri Ninnal Singh, M. L. A, Member
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HOUSE COMMITTEE 

1. The House Committee णि the year 1997-98, consisting of five members was 
nominated by the Hon'ble Speaker on 1st April, 1997. 

2. Stri Fagir Chand Aggarwal, Deputy Speaker, was the Ex-Officio Chairman of 
the Comumittee. 

3. The Committee held 13 meetings, excluding three in which the business could 
not be transacted for want of quorum, 

4, The names of the Members and number of meetings attended by each of them 

-are given in the following tables :— 

Sr.  Name of the Member ) Number of 
No. meetings 

attended 

1. Shri Faqgir Chand Aggarwal, Deputy Speaker . .13 
2. Shri Bijender Singh 4 
3. Shri Balwant Singh 12 
4, *Shri Bhim Sain Mehta ’ 6 
5. छाप Narender Sharma 1 

* Shri Bhim Sain Mehta, a member of the Committee, resigned from the 
Membership of the Committee w.e.f. 3-9-97 on his appoiniment as State 

Minister. 

5. Tbe dates of meetings held, the numbcr of the Members present and business 
transacted at each meeting are given below :— 

Sr.  Date of Meeting Number of Business transacted 
No. Members 

present 

1 * 2 3 4 

1. 23rd April, 1997 3 The Hon'ble Deputy Speaker, welcomed 
the Member of the Committee and 
explained in detail its scope and functions. 

2. 29 April. 1997 2 (i) In the absence of Ex-officio 

Chairman, (Sh. Fagir Chand 
Aggarwal, Ideputy Speakéer), Sh. 
Balwant Singh, a member of the 
Commitiee was chosen 10 preside 
over the meeting. - 

(i) The Commititee after detatled 

* discussion placed flat No. 17 in the 
discretionary quota of the Hon'ble 

Speaker for the tenure of present 

assembly.
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1 2 4 

3 

4. 

21st May. 1997 

10th June, 1997 

पी 

(i) 

The Commitlee decided Lhat rovms in 
the ML As Hostel will be allotted only 

to those dignatorics who are not in 

possession of CGovt, Kothies or MLAS 

Flats. 

The Committee reconsidered the 
matter regarding supply of meals o 
the MLAs in विद rooms of MLAx 

Hostel and recommended that four 

meals instead of जज may गाए supplied 

in the rooms to the Hon'ble members 

except during the session days. 

(iii) The Commitiee considercd the reguest 

(i) 

(i1) 

{iii) 

of Shri Krishan La) Pawar, MLA 
regarding allotment of Room No. 36 

in MLAs Hostel on perruanent basis 
and decided that at present it is nol 

possible (0 allol a reom en permanent 
basis due to pauvcity of 
accommodation. 

The Committee discussed the steps 
regarding improvement छा ML Ax 
Hostel and Flats. 

The reguest of Sh. Rishal Stngh, M1LA 
for change of flat no, 20 with ilag No, 
17 on the medical ground was placed 

before the Committee. The 
Committee wasinformed that flat No. 

17 has already been allotied by Hon. 
Speaker from bis discretionary quota 

to Shri Ram Bhajan Aggarwal, 

therefore, the request of the Hon. 
Member could not be aceeded. 

Shri Balwant Singh a member of the 

Committeg, made a coamplaint 

regarding the poor calering service'in 

the MLAs Mostel. Therelore. the 

‘Committee decided to (दा हि eximing 

the Director, Hospitality Organisation 

in its next meeting, 

ना
ना

 
ऐ
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1 2 3 4 

5. 30th June. 1997 2 The Committee. orally. examined the 
representaiives of Hospitality Organisation 

Haryvana in respect of catering 

arrangements in the Haryana MLASs Hostel. 
The representative of the Hospitality 
Department assured the Comminee to 
improve catering facilities in MLAs Hostel. 

6. 14th July,"1997 S5 The Commiuee discussed the marter 
‘ regarding allotment of rooms to the Hon. 

/ Members during the session days and 
authorised the Hon. Deputy Speaker to allot 
rooms to the Hon, Members after receiving 

. reservations from various boards/corps. 

7. 3lstJuly, 1997 3 7 (i) The matter regasding allotment एव fat 
' No. 28 and 30 was placed before the _ 

Committee and पीट Committec 
decided that the Hon. Members may 
kindly be requested that-in case they 

are interested in allotment of such 

accommodations they may send their 

: applications on the prescribed 
proforma withir a period of ten days 
from the date of the issue of the 
circular. 

(i)} The rcquest received from Sh. 
Vireinder Pal. MLA for allotmem of 

room on permanent basis in the MLAs 
Hostel was considersd by the 

b Committee and the Committee 

decided that at present it will nnt be 
possible to allot a room on permanent 
basis as there is sbortage of 
accommodation in the MLAs Hostel. 

पाप) The Clomplaint received from Sh. 
Bunta Ram, MLA regirding non- 

supply of meals लए, was placed before 

the Commities. 

The Hou. Deputy Speaker himself 
directed the counter clerk posied पा 

¢ the ML As Hostel canteen to behave 

properly with the Hon. Members in 
future,
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8. 20th August. 1997 4 

0, 270 August. 1997 _ 2 

1, 29th August, 1997 2 

11, 24th Sept.. 1997 | 

12. 29th October, 1997 2 

13. 10th November, 1997 1 

14, 16th December, 1997 - 

15. 6th January, 1998 2 

The Committee alloted MLAs विधा No. 28 

and 30 to Sh. Nafe Singh Rathee, MLA 

and Sh. Siri Krishan Hooda, MLA by draw 

of lots. 

The Committee orally examined the 

representatives of Haryana Bhawan, New 

Delhi in respect of reservation and other 

facilities provided to the Hon. Member पा 

the Haryana Bhawan, New Delhi. 

The Commitiee orally examincd the 

representatives of the Hospitality 

Organisation in respect of calering 

arrangements at the Haryana Bhawan and 

gave directions for the improvement of 

cutering services. 

The meeting adjournied for want of guorem. 

(i) In the absence of the Chairman, {Sh. 

Fagir:Chand Aggarwal, 1on.Deputy 

Speaker) Sh. Balwant Singh. 2 
member of the Committee, was 

chosen to preside over the meeting. 

(i) Letter No. 5434 dated 22-7-97 

received from the Assistint Excculive 

Engineer, (वि Division Na. 1) 
Chandigarh regarding dircct supply of 
electricity छा. the MLAs flats, was 

placed before the Commitice. 

Gii} Letter No. 18846/DPSB-1 dated 

22-10-97 recetved from the Addl, 

Director General of Police Security, 

Punjab regarding misuse of fat No. 
6. was placed before the Committer. 

(iv) The Committee discussed the steps 1o 

be taken for the improvement of the 

MLAs Hostel and Flats, 

The meeting adjourned लि want of quonimi, 

The meeting adjourned लि want of quorum, 

(Y The commiltee discussed virious 
matters relating tomaintenance ol the 

MLAs Hostel and Flats with the 

representatives of PWD (B&R) 

Haryana and PWD, Public Health 
Haryana.
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(1) 

(iit) 

{iv} 

(v} 

(i 

(व) 

(iit) 

(iv) 

It was decided by the Committee that 
thiree guilts will फिट provided in each 

room of the Haryana MLAs Hostel 

and two blankcts will be provided in 
the rooms एवं MLAs in place of one 
quilt, if demanded by the members. 

The Commirttee decided that keys of 
all the rooms of ML.As Hostel may फिट 
handed over to the storekeepers of 
PWD (B&R) Haryana. 

The Chief Engineer, PWD) (B&R) 

Haryana assured the Committec to 

maintain the lawns of MLAs Hostel 

properly. 

It was also decided that the व.2,. PWD 
(B&R) Haryana will sit in the ML As 
Hostel to supervise the work ot 
maintenance of MILAs Hostet and 

Flats. 

The Committee discussed with the 

representatives  of Chandigarh 
Administration, PWD{B&R) 

Haryana, PWIXB&R) Public Health 
and Architecture Deptt., Haryana 

various matter regarding maintenance 

of Haryana ML As Hostel & Flats, 

It was decided that the works 

menticned from Sr. No. | to 6 as per 

agenda of the meeting held oan 
4-11-96 will contimie to be carried 

out by the UUT Admn, 

The matter regarding re-wiring एव 

Haryzana MLAs Hostel and Flats was 
discussed.. The Chief Engiocer, UIT 

informed that they are changing the 

wiring of MLAs Flats and also 
preparing estimates for changing the 
wiring of MLAs Hostel, _ 

The Chief Engineer, UT, Chandipurh 
assured that re-tiling of root of the 

MLAs Hostel will be done by the 

Engincering Department. UT.
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(v) 

(vi) 

It was decided that afresh reguest be 

made to the UT, Administration (o 

grant permission Lo remove the 
remaining foer trees [rom the land 

allotted by the Chundigarh 

Administration for the construction of 

the MLAs Flats. 

The Committee decided that the ( कस 

Engincer, 1 दि, Chandigarh will take 

further necessary action in regand to 

construction of patking place in the 

Haryana ML As Hostel in linison with 

the Chief Engincer, PWD{B&R) 
Haryani. 

Proceedings 

A record of the proceedings of the Committee has been kept in the Haryana 

Vidhan Sabba Secretariat. 

ल
ि
 जि
 



- 

LIBRARY COMMITTEE 

The Committee consisting of six members and a special invitee waus nominated 
by the Hon'ble Speaker on 1-4-97 for the year 1997-98. जाप, Kanta, 1 member of the 
Committee was appointed as Chairperson. 

The names एव the Members, Special [ovitee of the Committee and the number 

ol meetings attended by each of them out of the total pumber of 51 meetings held 

during the period under review ure given below :— 

Sr.  Name of the Member Number of 

No. meetings 

attended 

के, Smt. Kanta, MLA, Chairperson 7 

*#%  Shr Kartar Singh Bbadana, MLA, Chairperson - 

Siri Ramesh Kumar Khatak, MLA, Member 51 

4. Shri Binta Ram Balmiki, ML A, Member 51 

Smt. Vidya Beniwal, MLA, Member 50 

6. Shri Khurshid Ahmed, MLA, Member उप 

केकेककेनेए, Shri Narender Singh, MLA, Member 13 

#4E8 0 Shri Sirt Krishan Hooda, ML A, Member 30 

*##+0_ Shri Rumji Lal, MLA, Member 31 

*Smt. Kanta. MLA resigned from the Membership/Chairpersonship of the 
Committee on 3 -9-97 and her resignation was accepted एव 8-9-97 by Hon'bie 
Speaker. . 

कक वी, Kartar Singh Bhadand, MLA was nominated as member and also appointed 
as Chairperson af the Cammittee, w.e f $-9-97. 

पकने Sk, Siri Krishan Hooda, MLA was nominated as a Member of the Conmumittee 
w.e.f 20-8-97 for the remaining period of the year 1997-98. 

करन वी, Ramyi Lal, MLA was nominated as a Special Invitee of the Commitice 
w.e.f 26-8-97 for the remaining period of the year 1997-98. 

Bk पी. Narender Singh, MLA ceased from the membership of the Committee as 
the election was set aside by the Punjab & Huryana High Conrt on 11-7-97 in 
the Efection Petition.



L 

The Committce selected the publications on different subjects. The value of 

the publications purchased during the year including the cost of newspapers/ 

magazines elc., was Rs. 1,27,000/-. In addition 10 it Govt. publications worth Rs. 

7778/- wus also puchased. 

Meetings held and Business transacted 

Details regarding the dates of meetings held, number of members inclnding 

special invitee present and business transacted पा. each meeting, we as given 

below - 

Sr.  Date Number__-_____-_-__——————___-‘of‘ Business transacted 

No. Members 

including 

spectal 

Invitee 

present 

L2 3 4 

1. 8497 6 (i} The Under Secretiry welcomed पाए 

Members of the Committee and 

explained to them the scope and 

functions of the Commitlec, 

(ti) The Committee also made some 
ohservations, namnely पा 

{a) the old newspapers be Kepl 

properly in rucks. 

(b) the standing lamps be provided 
near reading tables. 

(¢) for keeping फिट Library properly 
cléan two frash be depuled, 

(c) the provisions of exhaust funs he 

also made in the Librury, 

2. 174-97 6 The Committee discussed the maters ol 
common interest with the sister Committee 

of Bihar Legislative Asxembly. 

3. 234.97 5 () The Committee seleted 11 houks for 

the use of Librury. 

i (i) The Committee decided that the 

suggestions for the purchase al books 

be invited from all Members of 

Haryana Vidhan Suabha: 

(iif) The Committee decided that all 

newspapers /ताएँ magazines subscribed 

it present be also subscribed बा the
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11. 

12. 

30-4-97 

6-5-97 

14-5-97 

21-5-97 

28-5.97 

4-6-97 

11-6-97 

18-6-97 

25-6-97 LA
 

. 

year 1997-98 and desired that 

quarterly magazine (हरिंगंधा) being 
published by the Haryana Sahitya 
Akademi be subscribed for the 

Library. 

{i) The Committee selected 8 books for 
the use of Library. 

(ii) The Committee decided that like that 

of previous year the books in English, 
Hindi and Urdu etc. on different 
subjects be purchased for the use of 
Library on the discouut recommended 
by the Good Office Committee. 

पड Committee selected 14 books for the 

use of Library. 

The Committee passed a लि 
resolution on the sad demise ए Sh. 
Harminder Singh, Minister Haryana and 
thereafter the meeting of the Committee 
was adjourned without fransacted any 

business as a mark of respect to the 

departed leader. 

(1) The Committee selected 3 books for 
the use of Library. 

ही The paper in respect of sevice 

conditions, reservation, pension rules 

etc. received from Sh. Randeep Singh 
Surjewata, MLA, was placed before 
the Committee which noted its 

contents. 

The Committee selected 13 books लि the 

use of Library. 

The Committee selected हि books for the 

use of the Library. 

The Commiftee selected 10 books for the 
use of the Library. - 

The Committee selected 22 books for फिट 

use of Library. 

(1} The Committee selected 17 books for 

the use of Library.
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13. 

14, 

16. 

17. 

- 18. 

19. 

20. 

21. 

2-71-97 

9-1-97 

15-7-97 

30-7-97 

5-8-97 

13-8-97 

20-8-97 

27-8-97 

3-9-97 

(ii} The (—_________'_._—_—____-_ul‘ommiuc
c decided o hold पड 

meetings at Simlaoa 16t & {7th July. 
1997 to discuss the matter of common 

interest with the sister Commitice of 
Himachal Pradesh Vidhan Sabhii. 

(i) The Committee sclected 6 baoks l‘._nr 

the use of Library. 

(i) The Committee decided to posipone 

its visit to Simla on 16th & 170 July, 

1997. 

The Committee selected 15 books lor the 

use of Library. 

“The Committee selecied 35 books lor the 

use of Library, : 

(i) The Committee selected 25 books for 

the use of Library. 

(पं The Commitice desired Lhat a 

quarterly magazine 'India Plus’ फिट 

subscribed for the Library. 

The Committee selected 10 books tor the 

use of Library. _ 

The Committee selected 6 books for the 

usc of Library. 

Th_e Committee selected 9 books for the 

use of Library. 

(i) The Committee slected 4 bookys for 

the use of Library. 

(i1} The Committee confirmed the 

proceedings of the meetings held (वा 
8-4-97, 17-4-97, 23-4-97, 3497, 

6-5-97, 14-5-97, 21-5-97, 26-5-97, 

4.6-97, 11-6-97, 18-6-97, 25-6-97. 

2-7-97, 9-7-97 and 15-7-97. 

(iit) The Committee decided to hold its 

meetings at Delhi on 170 & 8L 

September, 1997 respectively. 

(i) TheCommittee selected 16 books for 
the use of Library. 

(ii) The Committes desired that 2 sepsrate 

section for keeping books on 

-_-
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22, 

23. 

24, 

25, 

26, 

27. 

258. 

10-9-97 

16-9-97 

24-9-97 (Delhi) 

25-9-97 (Delhi) 

1-10-97 

7-10-97 

14-10-97 

29, 22-10-97 

30. 28-10-97 

. S5-11-97 

env'lr'omne_hnt and human rights be 

made in the Library. 

(मा The Committee decided to hold its 
meetings at Delbi on 24th & 2510 
September, 1997 instead of 17th & 
18th September, 1997, 

The Committee selected 8 books for the 

use of Library - 

The Commitiee selected 23 books for the 
use of Library. 

The Committee selected 107 books for the 

use of Library. 

The Commites selected 97 books for the 

use of Library. 

The Committec selected 13 books लि the 
use of Library. 

The Committee selected. 11 books for the 
use of Library. 

(1) The Committee selected 17 buoks for 

the एडड 0 Library. 

(ii} The Committee decided to undertnke 

astudy tour 10 the States of Karnataka, 
Kerla and Tamilnadu w.e.f. 6th 

December, 1997, 

The Committee passed a condolence 
resolution on the sad demise एव former MLP. 

and M.L.A, Chaudhsi Hardwari Lal And 
thereafter the meeting of घाट Commiltee 
was adjourned without transacted any 
business as i1 mark of respect to the 
departed Leader. 

The Commitlee selected 13 books for the 

use of Library. 

(i} The Commitiee selected 7 books for 
the use of Library. 

(i} The Committee decided to undertake 
its study tour to the States-of Kerala,
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32. 

33. 

34. 

35, 

36, 

37, 

42, 

12-11-97 

19-11-97 

26-11-97 

2-12-97 

9-12-97 

16-12-97 

. 23-12-07 

30-12-97 

6-1-98 

14-1-98 

28-1-98 

Karnatgka and Tamilnadu w.c.l. 13th 

December. 1997 instead of 6th 

December, 97 as decided earlier. 

The Committee selected 12 books for the 

use of Library. 

The Committee selected 14 books for the 
use of Library. 

(1) The Committer: selected 8 hooks for 

the use of Librury. 

[पी The Committee decided to posipone 
its study tour to the States of 
Karnataka, Kerala and Tamiliadu 

which was to commence from {31 

December, 1997, 

The Committee selected 6 books for the 

use of Library. 

(i) The paper in respect of study tour of 
Committee, received from the 

Secretary, Kerala Legisiature was 

placed before the Committee which 
noted पड contents. 

(Gi) The Comittee selected 3 hooks for 

the use of Library. 

The Committee confirmed घाट proceedings 

of the meetings beld on 3(0-7-97, 5-8-97, 

13-8-97, 27-8-97. 3-9-97, 10-997 and 
16-9-97. 

The Committee selected 3 books व the 

use of Library. 

The Committee selected 3 books दिए the 

use of Library. ः 

The Committee selected 3 books for the 

use of Library. 

The Committee selected 7 books for the 

use of Library. 

The Committee selected 4 books for the 
use of Library,
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43, 

45, 

40. 

47 

3-2-98 

10-2-98 

17-2-98 

24-2-93 

4.3-98 - 

. 11-3.98 

. 17-3-98 

. 24-3-98 

. 31-3-98 

The Commitiee selected 4 books for the 

use of Library. 

The Committee confirmed the proceedings 

for dated 24-9-97, 22-10-97, 28-10-97, 

5-11-97,12-11-97, 19-11-97 and 26-11-97. 

The Commitiee passed a condolence 

resolution on the sad demise of former 

Haryana Vidhan Sabha Speaker Sh. Ishwar 

Singh and thereafter the meeting of the 
Committee was adjourned without 

transacted any business as a nark of respect 

10 the departed Leader. 

The Committee selected 4 hooks लि the 

use एवं Library. 

The Commiitee selected 5 books for the 

use of Library. 

The Committee selected 4 books for the 
use of Library. 

The Committee selected 13 books for the 

use of Library. 

The Committee selecied 3 books for the 

use of Library. 

The Commitiee confinned the proceedings 

of फिट meetings held on dated 2-12-97, 

9.12-97, 16-12-97, 23-12-97, 30-12-97, 
14-1-98, 28-1-98, 3-2-98,  10-2-98, 
17-2-98, 24-2-98 and 17-3-98. 
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COMMITTEE ON PETITIONS 

1. (i) The Committee on Petitions for फिट 4th (July) Session, 1997 of Ninth 

Vidhar Sabha was nominated for the 4th Session in the month of July, 1997 by the 

Hon, Speaker under Rule 286 (1) of the Rules of Procedure and Conduct of Business 

in the Haryana Legislative Assembly and notified on the 26th July, 1997. 

(ii) Shri Faqir Chand Aggarwal, Deputy Sepaker was nominated as the Ex- 

Officio Chairman of the Committee. 

(iii) The names of the Members of the Committee are given below :— 

Sr.  Name ए the Member 

No. 

1. Shri Fagir Chand Aggarwal, Deputy Speaker Ex-Officio Chairman 

2.  *Shsi Harsh Kumar, M.L.A, Member 

3.  *Shri Sat Narain Lather, M.L.A. Member 

4.  *Shri Jaghir Singh Malik, M.L.A. Member 

5.- छा. Azad Mohammed, M.L_A. Member 

Minister and State Minister w.e £ 3rd September, 1997, 

*S/Shri Harsh Kumar, Sat Narain Lather and Jagbir Singh, MLAs have 
resigned from membership of the Committee on Petitions on their appointment as 

(iv) Meeting held and business transacted. 

The Committee held one meeting. The names of the Member and number of 
meetings attended by each onc are given below :— 

Sr.  Name of the Member 'No. of meetings 
No. attended 

1. Shri Fagir Chand Aggarwal, Deputy Speaker - 

2. .Shri Harsh Kumar, M.L.A. 1 

3.  Shri Sat Narain Lather, M.LL.A. - 

4.  Shri Jagbir Singh Malik, M.L.A. 1 

S. Ch. Azad Mohammed, M:L.A. 1 

The details showing the dates of the Meetings beld, the number of Members 
present and the business transacted at each meetings are given below :— 

Sr.  Date of Meeting(s) Number of Business transacted 

No. Members 

present 

1 2 3 4 

1. 84-97 3 The meeting was adjourned for not 
transacting the Business as the Committee 
postponed घाट tour programme.
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{v) Proceedings 

A record ए फिट proceedings of the meeting of the Committee has been kept in 

the Haryana Vidban Sabha Secretariat. 

2. (i) The Commiltee coiisisting of five Members of the Vidhan Sabha was 

nominated for the Sth (January) Session of the Ninth Vidhan Sabha held in the month 

of January, 1998 by पीट Hon. Speaker under Rulc 286(1) of the Rules of Procedure 

. and Conduct of Business in the Haryana Legislative Assembly and notified on the 

16th January, 1998, 

(i1) Shei Faqir Chand Aggarwal, Deputy Speaker was. nominated as the Ex- 

Officio Chairman of the Committee. 

(ii1) The names of the Members of the Committee are given below - 

Sr.  Name of the Member 

No. 

1.  Shri Fagir Chand Aggarwal, Deputy Speaker Ex-Officio Chairman 

2. Shri Narpender Singh, M.L.A, Member 

3. Shri Somvir Singh, M.L.A. Member 

4, Shri Anand Kumar Sharma, M.L A, ) Member 

5. Shri Siri Krishan Hooda, M.L.A. Member 

(iv) Meeting held and business transacted. 

The Commitiee did not held any meeting upto 21st July, 1998. 

3. (i) The Committee consisting of five Members of the Vidhan Sabha was 

nominated for the 6th (July) Session of the Ninth Vidhan Sabka held in the month of 

July, 1998 by the Hon. Speaker under Rule.303 (1) of the Rules of Procedure and 

Conduct.of Business in the Haryana Legislative Assembly and notified on the 16th 

July, 1998, 

(सं) Shri Fagir Chand Aggarwal, Deputy Speaker was nominated as the Ex- 

Officio Chairperson of the Committee. 

(पा The names of the Members of the Committee are given below - 

Sr.  Name ए the Member 

No. 

1.  Shri Fagir Chand Aggarwal, Deputy Speaker Ex-Officio Chairperson 

2. Shri Narpender Singh, MLL.A. Member 

3. Shri Somvir Singh, M.LA. ' Member 

4.  Shri Anand Kumar Sharma, M.L.A. Member 

5. Shri Siri Krishan Hooda, M.L.A. Member 

(iv) Meeting held and business transacted. 

The Commmittee did not held any meeting upto 31st March, 1998.



RULES COMMITTEE 

The Committee consisting of eight Members of the Haryana Vidhan Subha 

was nominated by the Speaker on the 6th June, 1996 vide Notification No. HVS-LA- 

76/96/37, dated the 6th June, 1996. 
I 

The Committee held 25 meetings during the period under review. The names 

of Mcmbers and number of meetings attended by cach of them are shown in पीट 

following table:— 

v Number of Sr.  Name of Member 
No. ! mectings 

attended 

1. Shri Chhattar Singh Chavhan, Speaker Ex-Officio 17 
- Chairman 

*2, Shri Jaswant Singh, M.L_A. (Bawat) Member - 

3. Shri Birender Singh, M.L.A. Member 20 

4. Shri Akram Khan, ML A. Member 06 

5. Shri RamjiLal, M.L.A. Member 25 
6. Shri आप Krishan Hooda, M.L.A. Member 25 

7. Shri Kailash Chand, M.L.A. Member 21 
**8. Shri Narender Singh, M.L.A.  * Member 14 . 

wixg  Smt. Kanta, M.LLA. Member 05 

Meetings at places एटा than Chandigarh 

The Rules Committee held one meeting at Shimla which is included in the 
total number of 25 meetings. 

Business Transacted 

The Rules Commitéee examined all the rules of the Rules of Procedure and 

Conduct of Business in the Haryana Legislative Assembly und suggested certain 

amendments, modifications and additions etc. therein. 

Presentation of Report 

The Report of the Rules Committee containing its recommmendations regarding 

amendments in the Rules of Procedure and Conduct of Business in the Haryana 

Legislative Assembly, as required under Rule 234 ibid, was laid on the Table of the 

House on the 19th January, 1998, and the recommendations were deemed to bave 

been approved by the House vide Rule 234 (3) ibid. 
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Proceedings 

A record of proceedings of the meetings of the Rules Committee has been 

कु kept in the Haryana Vidhan Sabha Secretariat. 

*Shri Jaswant Singh, M.LA. (Bawal) resigned from the membership of the 

Committee ना टी 14th January, 1997 on his appointmens as Ministér of State, Haryana. 

**Shri' Narender Singh, M.LA. ceased to be a member of the Committee 

consequent upon the declaration of his election as void by the Hon'ble Punjab and 

Haryana High Court dated 11th July, 1997. However the Supreme Court has staved 

the order of the High Court vide order dated the 8th September, 1997 ' 

**xSmr Kanta, M. L A. was nominated as special invitee of the Committee by 

the Speaker-w.e.f. 17th October, 1996 vide Notification No. HVS-LA-76/96/48, dated 

the 17th October, 1996 and was also nominated by the Speaker as a Member of the 

Committee w.e.f. 27th January, 1997 v@e Notification No. HVS-LA-76/96/80 dated 

the 27th January, 1997. Smt: Kanta, M{L.A. resigned from the membership of the 

Commitice vive.f 3rd September, 1997 on her appointrient as Minister of State, 

Harvana. '
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BUSINESS ADVISORY COMMITTEE 

The Business Advisory Committe_ which was constituted on 25th February, 

1997, continued to function upto 13th July, 1997 when 4 new Clommittee पाता 

nominated by the Hon'ble Speaker एफ the 14th July, 1997 and was notificd vide ™~ 
Notification No. HVS-LA-40/97/126, dated 14th July. 1997 

The Committee which was constiluted on t4th July, 1997 held one meeting 

i.c.on 215 July, 1997, The name of the Members of the Committee, Special lnvitee 
and the meetings attended by each Member/Special Invitee are given helow उन 

St Name of Member Number of 
No. meetings 

attended 

1. Shri Chbattar Singh Chauhan, Speaker 1 
2. Shri Bansi Lal, Chief Minister 1 
3. Shri Karan Singh Dalal, Parliamentary Affairs Mipister 1 

4.  Shri Ram Bilas Sharma, Education Minister | 

5.  Shri Bulwant Singh Muina, M.L.A. Nil 

6.  Stri Birender Singh, ML A, | 

Special Invitee . 
I.  Shri Fagir Chand Aggarwal, Deputy Speaker 1 v 

Report Present 

The Following report was presented on the date noted against :— * 

Sr. No.  Subject of Report Date of 

Presentation 

1 2 3 

1. Recommendation regarding allocation of time for  7yg Tuly. 1997 
transiction of Govermment Business for the meetings 

of the Haryana Vidhan Sabha held from the 21st July 
0 23rd July, 1997 i.e. Obituary Reterences, Papers o 

be laid on the Table of the House, Presentation of 

Excess Demands Over Grants and Appropriations for 
the year 1992-93, Discussion and Voting on the Excess 
Demands over Grants and Appropriations for the year b 
1992-93, Official Resolution, Government Bills and - 
Legislative Business - 

The Committee which was constituted on the 14th July. 1997, continucd to 
funcdon upto 8-1-1998 when a new Committee was nominated by the Hon'ble Speaker 
on फिट 90 January, 1998 and was notified vide notification No. FHIVS-LA-40/98/3 
dated फीड 12th January, 199§
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The Committee which was constituted on 9ih January, 1998 held one meeting 

t.e on 19th Jamvary, 1998. The. name of the members of the Committee, Special 
lovitee and the mecting attended by each Member/Special Invitee are given below न 

Sr.  Name of फटाफट Number of 
No. meeting(s) 

' . attended 

Shri Chhattar Singh Chauhan, Speaker 1 

2. Slri Bamsi Lal, Chief Minister: 1 

3. Shri Auar Singh S_aini, Minister of State for 5 

Parliamentary Affairs . 1 

थे... Shri Ram Bilas Sharma, Education Minister 1 

5. Shri Om Parkash Chautala, M.L.A. Opposition Leader Nil 

साधा Bhajan Lal, MLL:A. Nil | 

Special Invitees ’ 
1. Shri Mani Ram Godara, Home Minister I 

2. Shri Faqir Chand Aggarwal. Deputy Speaker 1 

Report Present 

The following report was presented on the date noted against :— 

St. No.  Subject of Report थी | Date of 
' Presentation 

1 2 3 

1 Recommendation regarding allocation एवं time for 19, January, 1998 

transaction of Govermment Business for the 
. ineetings of the Haryana Vidhan Sabha held from 

the [9th January, to 23rd January, 1998 ie. * 

Obituary References, Papers to be laid re-laid 
on the Table of the House, Presentation एव Report. 

of the Rules Cormunittee, presentation of two 
preliminary Reports of the Commitiee of 
Privileges and extension of time for presentation 

of ‘the final Reports thereon, Presentation of 
Supplementary Estimates for the year 1907-98 
and the Report एवं the Bstimates Committee 
thereon. Presentation of Vote-on-Account 1998- 
69 {for four months i.e. April, May, June and 

July, 1998). Discussion and Voting on demands 

for grants (वा the Supplementary Estimates for 

the year 1997-98. Discussion and Voting on Vote-
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on-Account 1998-99 (for four months i.e. Aprl, 

May, June and उपाए, 1998) and reply by the 

Finance Minister, Presentation of -Assembly 

, Committee Reports, Legisiative Business. 

Appropriation Bill in respect of Supplementary 

.Estimates for the year 1997-98, Appropriation 

Bill in respect of Vote-on-Account 1998-99 (for 

four months i.¢. April, May, June and July, 1998) 

and (_—___‘__“___—______________)ffi‘cia_l Resohation. 
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